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3~ Gontempt Patition NO« o=t

4, Review Application No. /

Applicant (S) -....Mr . BoSharme

Respondants  Us®el 6 OCGe—— - j
. Advocate for the Applisant (3] MraM, U Mandsl, ME A Hissain,
C j Mr.A,F.N.U.Mullah
~ “hdvocate fo‘f‘thé Respondant(3) . CeGeBeCye v ret 77707 et
L, t S SR Seder of the iribunal
; mtng of t_k’\_e:ﬁevlotry ) ;“3 % , e _ .
"f"“ g A % w8:03.%2(’)06 Present:Hon’ble Mr. K. V., Sach}ﬁanaaéar} -
- o ' g ' i_.-l | \ § Vice-Chairman L
| ;‘ﬁ.ze‘;‘f/’ghianfnr IE{S‘H 5’07.11‘ E ’ ! The claim of the applicant i< /tii’at
, :&posi;{:f:ﬁ v /BD i _/-"/" : % he has been transferred from Regional
_.j_,'ﬁo;lé«./»» 6258 8 - g 1 office, Guwahati to FEO, Kohima vide
"“",:2%@,04(“ ? r '11 order dated 10.9.2004. The appiicant
fo ‘ Q(L(/C/“?j ;:"/ - % has filed a representaﬁon on 20.7.05
N tenoe ol (T ! before the respondents, but no response
L .. . '9’/ * i is given to the applicant. The applicant
/ ' Si'&P-g ‘VQ\J&}’L . f,/"%, - % filed an application in O.A. No.4 of 2005
] /,.'/"i'f &. ! and this Tribunal relying on the
/ ) ' ) decision of the Supreme Court in
, /V) \ 3 B.Varadha Rao Vs. State of Karnataka
N4 and others, AIR 1986 SC 1955 (Para 6)
// ‘Q " ) disposed of the said O.A. directing the

respondents  to consider the

representation of the applicant and also
directed that the respondents, as far as
possible, will defer the transfer of the
applicant till 31.3.2006. Subsequent to
the above order of the Tribunal the

Respondents have passed the impugned
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counsel for the
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order declining the reguest of the
applicant for cancellation of the transfer
order. Aggrieved by the said order, the
applicant has filed this O.A.

I have heard Mr. M. U. Mandal,

~ learned counsel for the applicant and
- Mr.G.Baishya,
 appearing for the respondents, When the

learned Sr.L.GS.C.

matter came up for hearing the learned

respondents has

- submitted that notice may be issued to

the Respondents. Issue notice on the

respondents. Post the matter on 11.5.06.

* In the interest of justice the court | ~
directs the Respondents to keep the
status quo as on to-day hl{ the next date .

of hearing N ‘)‘7 B
"‘r—-“"‘ ~
kﬁ |

Vice-Chairman

- et

Mr.G.Baishya, learned Sr.C.G.S.C.
wanted to have more time to file reply
statement. Let it be done. Post on
22.6.2006. ‘

Interim order dated 28.3.2006 will
continue till the next date. '

A
e

Vice-~Chairman
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Notes. of the Registry ?Date ‘ T |
g | : | ;22.06.5065 ' Learned counsal for the respondents
# ﬁlﬂ\’” gb.’”' C)QD i ' sought for time to file reply statement.
—_— 1 ' Let it be done. Post on/P5.7.2006.
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K 07.07.2&')06 In view of the order passed in

" | | ' ; : M.P. 63 of 2006, the interim order
Co . ' dated 28.03.2006 is extended till
: L i ' ' | : " the next date. o
| o | | -
M\ ' ' Post on 25.07.2006.
L o

&, 7 | Vice-Chairman
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25.0% 2006 Learned counsel for the respondents
' submitted that be would like to have thr
_ . o weeks time to file reply statement.

' Post on 17.08_ 2006. Inte}im orde
ﬂ_vill continue t.ill\\the next
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& ’).‘3 \j(\ﬁc’ | . the leirned ceunsel fer the Respendent
has sulmitted that he wants te file
written statements L it be dene,

(}3‘) : Pest the matter 119,964
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the next date,

w W/\ o%-a | '
_ Vice-Ciirman
LW‘BO"G' o In ,

) prl%,_%w '

WJ Mo w6 hwa t:u&:/k
~ whd,

b
s



-
-

0.A. 76 of 06

-+ 13490063

_’"\nnted te flle written stltacnt..
Lat .tt be dqno. Pest the matter en

bb

‘ > 210 ‘0'50‘
PAvoe ov{}e_g 9}&{ VQ*@'H’\ ,.'

“H’\-L‘pcwx-\o‘s).
G

\ :

T b
. ¢

w‘c‘

Nb \*0'\0'\“—4% Q\—Q}AMM
\’\/\/\n \)—‘—u\/\ (J.M . im

27.11;2606
- Pt
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. Lhearned ceunsel fer the respondents

Mr.G.Bailshya, learned Sr.C.G.S.C
wanted to have scme more time to f£ilom
reply statement. Let it be done.

Post on 2.11.2006. Intigrim
order will continue € 11 thene

vice=Chairman

Counsn]. for the aespondents has

auhm.'ltted that he has €iled the written
statement. Registry is @irected te keep
on renotd. ‘Pest the matter en 27411, 06,

Int-.erim o:der shall centinuey

vme-cmzk

Learned counsel for the épplicant
has filed cbjection to the reply state-
ment by way of rejoinder. ret it be
brought on record ¢f it is othegwise

in order. The 0.A. is admitted.

Wﬁ/ ' VO‘SQM _PoOst on 14.12.2008. Interim order
PWHu , will continue till such times
)%m? 6 | l)\/ )
SAN / ' vice~Chairman
- G . bb
14.12.2006 MI «G .Baiahyax. learned Sr.C.G.s5.C
'l)g-\ S %_;Q‘ _jb ¢ 5;}9 : submits that he is not fully ready -
\m W @’V*&AAA'T J’J 9,17\ with the matter., Hence adjourned and
Gi/Q,q posted on 12.1.2007. Intérim order
. %" ) will continue till then,
\,3 \/L_) ‘/\/V\/; L).l-—”\ A /S,’ L\/ | /[
2,_—*- Vice- i
.\y\"'}' = O L. . - Chaxrmayl».
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Post the matter en 18.1.07, Interim
order shall continue till the hext date of
hearinge

Vice~Chairman

18.1.2007 Mr‘.G.Baishyﬁ, learned Sr. C.6.5.C. for
the Respondenis wanted to verify the
documents annexed by the Applicant in the
rejoinder and to file counter document, if
any.

Post on 05.02.2007. Interim order

will continue till such Time. !

Viee-Chairman-

/ob/



5.2.2007 Mr.G Baishya, learned Sr.C.G.S.

. for the Respondents’ wanted to tal

mstruction on the rejoinder filed by ¢l

¥ Applicant as to the additional ' poin
raised therein. Let it be done

Post o 19.02.2007. Interim orde
will continue till then.

; .
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. ‘ ’ 6.3.4°7 Counsel  for 25"’:9 respondents
‘ J[’\L Cabe Vs haawi\b,\ wants. fo take ("‘ﬂ!‘!fit“ahﬂﬂ of
ey WZWeesuwmly Annessires.  Post  the matter on
28.3.07. Interim order sh ?’ii continue.
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WO"?/ %D T 2843.2007 MreG.BaiShya, learned Sr.C.G.
Mvou&e—e 4 4£®-/ Lﬂ%)\h’) submits that he has received a copy
%L pM 1 2)- - the re jc.a:mder and he wanted to fJ.le
: ‘ | reply tw that. Let it be done as al
chance te the Res pondent.s..
Post on 3.4.2007, Enterim ordei
- shall continue till then. '
R Vice~cChairmal
3.4,07. ~ Let the case be listed on 3.5.07

Interim order shall continue.

1m ' v ~ Vice=Chairman -
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9.5 .07a" At the reguest of learn=d counsel
) |
Jhe Cane 15 % for the respondents two weeks time is
jev'b‘ W’VL?\ : granted to file reply to the rejoinder.
‘ ) . post the matter on 25.5.07. Interim order
shall continue. %
. vice-Chalrman
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| ‘ t‘ ' ' the rel uest made by
dhe cage vo W% 25.5.2007 At a
o Lu,&/uwta_ Mr.G.Baishya, learned Sr.C.G.S.C. let the -
Tl case be posted on 21.06.2007.
ot ”)‘L‘ $8S Interim order shall contmue till such
time.
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03.05.07. Posxt the matter on 9. 5 07 as.a iast)

chance. In the meantime respondents ars .

at liberty to file reply to the rejomder
Interim order shall continue.

Vice-Chairman
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None is gresent. for the applicant. It is
o " .4 !

made clear that if the counsel for the applicemt,
is not present. an the next date, this Couzt will

pass apprcmrzate order. Post the matter on

23
13.7.07. Interim order shall continne

S

Vice-Chairman
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> ST -, - 107, Coungel for - the applicant has
QU ccbx...-\\ey ‘ . o submitted that he has got some personal difficulty .
A_\/ - * and he prays for adjournment. Post the matter on
S Ky *" '26.7.07. Interim order shall continve.
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%c’f | 26.7.'2007 .~ Mr.G.Baishya, learned Sr.C.G.S.C.

has fijed reply to the rejoinder. Let it

dhe cose isnoady

brought on record if it is otherwise in

bor NM%‘Q\ -

order. Copy of the same has been served
T upon learned counsel for the Applicant
, Mr.M.U.Mandal. He wanted two weeks time .
/ to react sharply to the reply. Let it be

. 2 - P & : - done. :
. ‘Ze\,ﬂ, Qm/(o\aw'\x» Post the case on 14.8.2007 for
‘,*‘ X LéQ M \\; Mﬁ,{@u}]— hearing. Interim order shall continue tll

— (o™ such time.
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dhe s 1S tadhy ‘
bov hearuim g
28.8.07 Post on 13.9.07 for hearing.
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(Lypdds . C=p> O Aonad 13907 Counsel ~for the applicant
. submitted that he wanted to take

. % , instruction.

Vice-Chairman

dhe case s weady = - Post on 28.9.07 .Intfrim order
v heasung ' S will continue.
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counsel for the Applicant (in presenc':_'é'- 6_[
the Applicant himself)y and Mr.G.Baishyaq,
leamed Sr. Standing Counsel, for the
appearing for the Respondents.

Hearing concluded. For the reasons
recorded _séparo'fely, "rhis ,On'ginoll

. L]
Application stands dismissed. No costs.

/ ,
(Khushiram) (M.R.Mohanty)
Member (A) Vice-Chairman



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

-

Original Application No.76/2006.

! DATE OF DECISION : 28-09-2007

Shri Bhubaneswar Sharma.

PSP Applicant/s
MrM.U.Mandal,A.Hussain,F.N.U.Mollah
ettt e ittt et eeetsaeba e raarasaneatasenseanerreetnerenstnis Advocate for the

' Applicant/s

-Versus -
Union of India & Ors.
.............................................................................. ..Respondent/s
Mr G. Baishya, Sr.C.G.S.C :
e reetetethe ettt t s asteesetntsensnsaeaetrersetsnsaetnrnannrnres Advocate for the
Respondent/s

CORAM

THE HON’BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN
THE HONBLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER
1.  Whether reporters of local newspapers may be allowed to see
. the ]udgment ? Yes [No—
2. . Whether to be referred to the Reporter or not ? Yes/Ne—

wigh
3. Whether their Lordships wase to see the fair copy of the
judgment ? . '
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH -
Original Application No. 76/2006.
Date of Order : This the 28t Day of September, 2007.
THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN
THE HON’'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER

Sri Bhubaneswar Sharma

Son of Late Rajani Kanta Sharma
Vill: & P.O: Branghati :
P.S: Kya, Dist: Kamrup

Assam.

By Advocates S/Shri M.UMandal, A Hussain & A.F.N.U Mollah
Versus —

1. Union of India,
represented by Secretary to the
Government of India, Deptt of
Directorate of Advertising &
Visual Publicity, Ministry of
Information & Broadcasting
New Delhi-110001.

2.  The Director of Advertising & Visual-Publicity
Ministry of Information & Broadcasting
. Govt. of India, B.Block, Barracks K.G.Marg
New Delhi — 110001.

3.  The Deputy Director (ADM)
Directorate of Advertising & Visual
Ministry of Information & Broadcastmg
Govt. of India, New Delhi.

4.  The Regional Officer of Directorate
of Visual Publicity
Ministry of Information & Broadcastmg

Nabin Nagar, Jonapath
Guwahati-24.

5. The In-Charge
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Resource Officer of Directorate of Visual Publicity
Ministry of Information and Broadcasting
Nabin Nagar, Jonapath
Guwahati-24.
6.  The Asstt. Editor of Directorate
of Advertising & Visual Publicity
Ministry of Information & Broadcasting
Nabin Nagar, Jonapath
Guwahati-24.
........Respondents

By Advocate Shri G. Baishya, Sr. C.G.S.C

ORDER (ORAL)
KHUSHIRAM (MEMBER-A)

~ The Applicant is employed as a Helper in the office of the
Directorate of Advertising and Visual Publicity, (Ministry of Information
and Broadcasting) at Guwahat‘i. He waé transferred, on 10.9.2004, from
Guwahati to Kohima as against the vacant post of Chowkidar. He filed
an appeal on 21.09.2004 for cancellation/modification of the transfer
order and, subseqliently, filed an O.A. No.223/2004 before this Tribunal,
which was disposed of By order dated 29.09.2004 with a direction to the
departmental authorities to dispose of his ‘appe.al within a specified time.
The said direction of this Tribunal was complied with (by the appropriate
authority) by passing of an order dated '5.10.2004—rejecting the appeal
against the transfer. The said order dated 05.10.2004 was again
challenged by way of filing yet another O;A. No.4/2005 before this

. tHir Ty buna)

Tribunal and by an order dated 22.6.200§1passed.in-th&t-@=.ﬁ-. directed

the Respondents not to implement the order of transfer dated 10.09.2004

"
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respect of the Applicant till 31.3.2006 having regard to-the education of
his children at Guwahati. The Applicant was also directed to preseﬁt his
representation (_along with a copy that order of this Tnbunal) for

consideration of the Department. Meanwhile, the stay order was directed

" to continue till disposal of the representation as per direction of the

Tribunal. The Respondents vide order dated 1.8.2005 deferred the
transfer of the Applicant till 31.3.2006; while rejecting the requesi: for

cancellation/modification of his transfer to Kohima. By a separate order

~ dated 5.-10.2004.the department also clarified that the Applicant would |

continue to hold post of Helper at Kohima. The Applicant has challenged

the said orders by way of filing the present Original Application

| @BX.76/2006 under Section 19 of the Administrative Tribunals Act 1985,

on 27.3.2006, claiming that he was workirg in regional office Guwahati
as Helper emoe 10.05.1988 but by the o;‘der dated 10.9.2004 he has been
transferred to FEO Kohima against the vacant post of a Chowkidar and,
thus, .demoting him frem | Helper to Cho;avkidar in violation of the

Government circulars. He also alleged that the transfer order has been

. passed with mala-fide intentions and is illegal and arbitrary and thus to

be set aside.

2. The Respondents have filed a written statement explainiﬁg

the difficulties in canoéllationlmodjﬁcation of the transfer order. It has
also been stated that the problems faced by the Applicant and his family
are common to all employees and hence no exoeptlon could be made in

respect of the Apphca;nt by canceling his transfer order..It was also




o A\
pointed out that he has been allowed to continue at Guwahati in
compliance with the direction given by this Tribunal; though there was
acute shortage of staﬁ in DAVP headquarters and vacant posts cannot be |
filled since they have been identified for abolition on downsizing the |
apparatus of the Govt. It was also stated that Kohima, where applicant is |
posted, is a part of North Eastern Region \;xrhere the applicant has been |

employed that the Applicant has stayed at Guwahati for more than 17 -

‘ years; that he has not faced any transfer since joining the Government

service and that, therefore, they sought dismissal of the case and
vacation of interim stay orders.

3. We have heard Mr M.U.Mandal, learned counsel appearing
for the Applicant and Mr G.Baishya, learned Sr.C.G.S.C éppearing for
the Rspondents. |
4,  Learned counsel for the Applicant has repeated the points
already raised in different O.As of the Applicant and also stressed on the
difficulties being faced by the Applicant and his family members.
5. Mr G.Baishya, learned Sr.C.G.S.C for the Respondents :
pointed out that since the transfer of the Applicant in 2004 he had
avoided compliance of the order till date under orders of the Tribunal and
earlier also his transfer was deferred upto 31.3.2006 on account of his |
children’s education. Once that date is over, he again avoided compliance
of the order of transfer and managed to get stay order and had continued
to stay at Guwahati. It is stated that the academic session in Guwahati is

from January to December; but last time the Applicant claimed that his



; $
children’s education session will be over in March and the new Education
session was to startl from April and that is why he was allowed to
continue at Guwahati till 31.3.2006.4He cited the decision of S.C.Saxena
vs. U.0I & Ors. Reported in (2006) 9 SCC 586 (para-6) wherein the

Honble Supreme Court has held that “a_Government servant cannot

disobey a transfer order by not reporting at the place of posting and then

go to a court to ventilate his grievances. It is his duty to first report for

work where he is transferred and make a representation as to what may

be his personal problems. This tendency of not reporting at the place of

posting and indulging in litigation needs to be curbed.” He also cited the

decision of State of U.P. & another vs. Siyaram and another, reported in

(2004) 7 SCC 405 wherein the Supreme Court has held that “transfer is

not only an incident of service. but a condition of service as well and is

necessary in public interest and efficiency in public administration — No

govt. servant or employee of a public undertaking has any legal right to

be posted forever at any one particular place or place of his choice.”

6. In the instant case, the Applicant has taken advantage of the
system and managed to avoid compliance with the transfer order by
obtaining stay orders from the Tribunal from time to time, and has‘
continued to stay at Guwahati without any regard for the exigencies of
public service and requirement of the departrﬁent. The applicant has
proved himself to be a habitual litigant, who invents excuses for

avoidance of the compliance of the transfer order.
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7 7. In the light of the foregoing discussions, we find no merit in

this O.A; which deserves to be dismissed. This case is, therefore,
dismissed. |

8. Consequently, the interim order dated 28.3.2096, as extended
from time to time, stands vacaﬁed.

qAq. There will, however, be no order as to costs.

%é (KHUSHIRAM)  (MANORANJAN/MOHANTY)
" ADMINISTRATIVE MEMBER VICE CHAIRMAN

pg/
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CENTRAL ADMINISTRATIVE TRIBUNAL

) . GUWAHATI BENCH .
X G.A. R 6
s ' {See Rule 22 (1)] ' . Q
;. ~ RECEIPT |
NO.eeevreernnn 04 _ Date. 2. \3 \go k..
Received from ... X200 Y\——wvf\'v-v\ ......................................... with
Letter NOOP\:'C% \ .............................. dated........ JRUPRR 20 _

the sum of Rupees. = wv&cfe-\-t .........................................................

In cash/by IPO on account of. 9\/\\5\% Q/‘{,\g\x.qdfx {w AKQM(} Tre/reﬂ\

by bank draft

........................................

in payment Of......o.oiiiiiii

- Signature

Rs§z'; : o | Caé*;éﬁi
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0.A. No. 7‘6 2006,

BETWEEN

Sn. Bhubaneswar Sharma  -Versus- The Union of India & Ors.

List of dates and synopsis of the application.

9.12.83 to 18.5.88.

10.5.88.

19.5.88.

10.9.2004.

16.9.2004.

21.9.2004.

29.9.2004.

22.6.05
1.8.05

7.6.05, 27.2.06, 7.3.06,

The applicant has been working Helper daily wages in the
Regional Office, Guwahati under the Directorate of
Adveriising & Visual Publicity, Ministry of Information &
Broadcasting, New Delhi. :

The applicant has been regularizedasa helper under the
directorate of Advertising and Visual Publicity, Ministry of
Information & Broadcasting, New Delhi and working

ot Regional office”) Guwahati since 13.12.83 to till dated. o

The applicant has joined,?lﬁs regular service under the same
department at Regional Office, Guwahati and working there
till date with full satisfaction of all concerned.

The applicant has been transferred form Guwg‘bgj;i_,_to. Kohima

as Chowkidar from helper to adjust one Diwan Sing

Chowkidar who is resident of Delhi who has been transferred
to Delhi from Kohima.

The photocopy of the order dtd.10.9.04 was received by the
applicant through Fax.

An appeal has been filed by the applicant to the respondent but
no response is given to the grievances of the applicant. Hence
this application. '

This Hon’ble Tribunal was pleased to pass an order directing
the respondents to dispose the representation dtd.21.9.04 and
by order dtd.5.10.04 and impugned order is passed against the
spirit of Hon’ble Tribunal but no response is given to the
representation field; Jon 28.10.04 as per the order dtd.29.9.04

. 1O.A. No. 223/04.

- Order passed in O.A.No.4/2005 by the learned Tribunal.

Impugned order passed by the Deputy Director, (Admn.).

25.2.06,27.2.06 & 19.7.05 Schools and Medicals Certificates

- 08.03.2006

Last representation field by the Applicant.
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[V

whvo ol



122}
—
-z,
e

VoW

Centiul ¢ 1

263

e T bunél

56

IN THE CENTRAL ADMINISTRATIVE TRIBUNALF] GUWAHATIZ

BENCH, GUWAHATL

0.A. No.

\ o

. s..ux.(,h

/2006.

BETWEEN

Sri. Bhubaneswar Sharma

-INDEX-

. Particuiars of the documents Pages

- Application — 1—
Verification — 5
Amnexure 1 ———— (6
do 2 — 1+
do 3 —— 18
do 4 — 19
do § ———— 0
do 6 — 2
do 7 ————— 22~ 26
do g — 2%
do 9 —F 18
do 0o —— 29
do nmn —————  ?
do — %
do 13 —— 7%
do 14— 23
do 15— %%
do 16 ~ LE
do 17 3
do 18 4y O
do 19 g/
do 20 - Yy*
do 21 vz
ole 22 yY

Filed by

A

Advocate.

-Versus- The Union of India & Orns.



leyo uﬁ/c»
ref. /{MW“
4-Svowste
zy/3/06
-

1

7—7'&;) é}c Tt ?zﬁ%m

CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH

GUWAHATI.

0.A. No. /2006,
RBE TVWEEN

Sri. Bhubaneswar Sharma

S/o.Late. Rajani Kanta Sharﬁa

Vill: & P.O. Branghati

P,S»Kya,Dist.Kahrup,Assam.
vmmmmmwmApplicant.

1.The. Union of India,
represented by the Secretary,
Govt. of India, Deptt. Of
Directorate of Advertising &
‘Visual Publicity, Ministry of
- Information & Broadcastiné

New Delhi-100-1.

2.The Director of Adve-
rtising & Visual Publicity,
Ministry  of Information &
Broadcastiqg Govt. of India,
B. Block, Barracks K.G. Marqg,
New Delhi-110001.

3.Thev'Deputy"Director (ADM)
Directorate of Advertising &
Visual, Ministry of Infor-
mation & Broadcastinq,'Govt.

of India, New Delhi.

2
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4,The Regional Officer of
Directorate of Visual Publ-
icity Ministry of. Information
&}Broadcasting, Nabin Nagar,

Jonapath, Guwahati-24.

5.The In Charge, Resource
Officer qf Directorate of
Visual Publicity Ministry of
Information & Broadcasting
Nabin - Nagar, Jonapath,
Guwahati-24.

6.The Asst. Editor  of
Directorate of Advertising &
Visual Publicity Ministry of

‘Information and Broadcasting,

Nabin Nagar, . Jonapath,
Guwahati-24. .
revessessannscasssass . Respondents.
DTTAILS OF APPLICANT.
1. Particular of the order against which the

application is made.

The instant _application ‘is directed against
the illegal, malafide and arbitrary action of
respondents éuthorities whereby the applicant 1is
transferred from Regional office, Guwahati to FEO,
Kohima against ‘the vacant post of Chowkidar that
too in violation of the circular issued the Govt.
of India in respect of dgrade IV employee. The

impugned transfer order dated 10.9.04 and impugned

' ' wga)\m\%\
| Sﬁ{,W\w
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- provided under Section 21 of the Administrative{

3

order dated 5.10.04 issued by the Deputy Direct;r
of Advertising and~Visual»publicity,,Ministry of
Information & Broadéasting, B-Block Barraéks,
K.G.Marg, New Delhi-11000. By the impugned order,
the applicant is also demoted to the post of
ChOWkiaar from the post of helper and transferred
to Kohima from GuWahati{whereas the post which was

held by the applicant is lying vacant.

The applicant declares that subject matter of

application is within the jurisdiction .of this

Hon’ble Tribunal and also the applicant is

rendering within the jurisdiction of the same.

3. Limitation.
The applicant further declares that the

application 1is filed within the limitation period

Tribunal Act, 1955.

4. Facts of the case.
4.1 That the applicant is a citizen of India and a

permanent resident of village Branghati

P.0.Branghati,P.S. Kya in the district of Kamrup,

Assam and as such he is entitled to get all sorts

of rights, privilegeé, benefits and protections

- guaranteed by the Constitution of India and other

laws Qf the laﬁd.

4.2 That the applicant has Dbeen working as
helper in the office of the Regional office,

Guwahati under Govt. of India, Directorate of

- e ovia ~
Lot &
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Adveftising & Visual Publidityf Ministry of
Information and Broadcasting Regional Office at
Guwahati with effect from 19.12.83 to 18.5.88.
There after his4servigé has been regularized as
helper from 10.5.88 and he has been entrusted with
the job of diarising receipt ‘and despatchs aﬁd
also he 1is entrusted to operate the photo state
Machine having been trained by the officials of
M/s. Modi Zerox since ;5.3.90; The applicant has
been. discharging his duties as allotted by the
authorities and entrusted with the same job very
sincerely and also "with satisfaction of all
concerned. The applicant has been regularised in
'his service by order dated 10.5.96 and he joined
his service on 19.5.88 since then he has been
working as ‘helper to the satisfaction of all
without any break and any blemish whatSoever,.

A photo copy of the certificate
dt.17.5.85 is annexed herewlth
and marked as Annexure-1l. :

A photo copy of the certificate
dat. 4.10.90 is annexed herewith
and marked as Annexure-2.

A photo copy of the order dated
27.5.88 1is annexed herewith and
marked_as Annexure-3.

A photocopy of the joining report
dtd.19.5.88 1is annexed herewith
and marked as Annexure-4.

4.3 That on 10.9.04 the réspondent' No.4

issued an order whereby the applicant has been

'transferred to FEO Kohima against the vacant post
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of Chowdkidar from Regional office Guwahati by

demoting from helper to Chowkidar in violation of

the Govt. Circular whereln 1t 15 prov1ded that no

e

grad@ mmployea can be transf@rrod from one

state to other. state and as much the 1mpugned

order~_‘mis lllegal malaflde, arbltrary,

" dlSCIlmlndtOIy dnd.‘w1thout jurlsdlctlon__,uﬁ;——fa

and the same is liable To be set aside and

B

quashed

A photocopy of the impugned
order  dated 10.9.204 is
annexed herewith and marked
as Annexure-5.

4.4.That on 21.9.04 the applicant has filed an

appeal /representation - to  the Director  of
Advertising and,'Visual Publicity, Ministry of
Information and Broadcasting, Govt. of ‘Indian;
B.Block Barracks, K.G.Marg New Delhi-110001
re@uesting him to set aside and quashing the
impugned order dt.10.9.04 highlighting all his
grievances in the salid appeal/representation.
Despite of pendency of the appeal, the respondents
ha¢ pressured to leave Guwahati for Jjoining at
Kohima as per the transfer order. The respondents
authorities had not taken any action on the said
appeal and as such the applicant is in' a very
critical position who can not leave Guwahati by
~leaving his wife sons and daughters who is
suffering from various deceased since long back.

A type «copy of the appeal
/representation dt. 21/9/04 is
annexed herewith and marked as
‘Annexure-6. '

ar
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4.5 That ~ the applicant’s brother - namely

Bibnod Sharma has been suffering from wental

decease and there -s—.- .——= is none to look after
his. brother " in his house. The wife of the
‘applicant is a serious patient of diabetise. and
heart decease and the applicant is the only person
who is to take look after her family. One Ranjan
Sharma son of the applicant has been suffering
from neﬁrological problems and as such the
petifioner would not leave Guwahati under any
- circumstances. The applicant has subnmitted a
representation on' 30.9.04 and 28.10.04 to the
respondents as per the order dtd.29.2.04 passed in
0.A.223/04 along with medical certificate with the
copy of the order dtd}29.9.04.,'Certificate and
~order relevant documents has passed on perverse
order behind the appl@cant without recording ény
reason and as such the same is illegal and liable

tobeset aside and quashed. Moreover Sri.Rema Devi

is reading in class-III" Sri. Ranjan Sharma 1s

reading in Class-V and Himas res—Devi is reading
in Class-VI and in the mids session of the
applicant cannot leave the station' from Guwahati
to Kohima which will effect the studies of his
minor sons and daughtef and as such the impugned
transfer order dt.10.9.04 and 5.10.04 are liable
to be set aside -ahd quash on the humatarian
grounds also.

Copies of the medical certif-
jcates and documents are annexed
herewith and marked as Annexure-7
Series.

e - Polalihometasre N BT



A copy of the order dated 29.9.04
passed in Q.A. No.223/04 is
annexed herewith and marked as
Annexure-8.

A copy of the order dated 5.10.04
is annexed herewith "and marked as
Annexure-9.

- A copy of the repfesentation
dtd.28.10.04 1is annexed herewith
and marked as Annexure-10.

Copies of the Medical Certificate
are annexed herewith and marked
as Annexure-11 & 12 respectively.

Copies of the'postal-receipt and

Fax Message are annexed herewith

and marked as Annexure-13.
4.6. That  the applicant had - submitted a
répfesentatioﬁ on 20.7.05 in pursuance to the
order dated 22.6.05 passed in 0.A.No.4/2005 and
the same is rejected without considering thé mids
session . of the school children Medical ground of
the applicant and his son and her wife and as such
the impugned order dated 10.9.04 and 1.8.05 are
illegal, arbitrary, discriminatory and without
jurisdiction and the same are liable to be set
aside and guashed.

Copies of the  order dated
22.6.05, 1.8.05, Medical and
Schools certificates are annexed
herewith and marked as Annexure-
14, 15, 16, 17, 18, 19, 20,22/822
respectively.

4.7 That the applicant. begs‘ to” state that the

petitioners minor sons and daughters are reading



in class 111,V and VI in Assamese medium school
respectively and as such it is not posSible on the
pért on the part of the applicant to go to Kohima

in the sessions of study period and as such the

tfansfer order has been passed without applicatibn-

of nind which has caused serious prejudice on the

applicant and as such the impugned transfer order

is liable to be set aside and quashed.

4.8 That the applicant begs to state.that the

impugned transfer order has been issued by the
respondent to accommodate one Diwan Sing Chowkidar
FEO Kohima who has been transfer from Kohima to
New Delhi against the post of helper and as such
the impugned  transfer » in-_ on extraneous
consideration that too without recording any valid
reason and also not in the public interest. There
1s no puElici interest or necessary of the
requirement of transfer order sihce- the jpbst, is

lying vacant.

4.8 That .the applicant haé preferred an
‘application challenging  the transfer order
dtd.lO.9.04 and this Hon’ble Tribunal was to
dispose of the O0.A. No.223/04 directing the
respondents to dispose of the represehtation dtd.
21.9.2004 within 10 days. Accordingly, - the
applicant on 28.10.04 has submitted the copy of
the order to the respondents along with fhe order
dtd.298.9.04 with all relevant documents including
medical certificate but no order has been passed

on the said repfeéentation, till date. The
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respondents has interestingly passed an order ‘on

5.10.04 stating that . his case <can not be

considered but no reason in recorded in the

impugned order 'dtd.5.10.04 that without having thé
applicant and also not recording the reférence of
the order dtd.29.9.04 passed in O.A. No.223/04
which is illegal, arbitrary,‘nwlafide; perverse,
based on non-applicable of mind and as such the
impugned orders dtd. 10.9.04, 5.10.04 and 1.8.05
‘are bed in law and the same are liable to be set

aside and quashed.

4.9 That the applicant begs to state that all
the employees are transferred fb bther home state
except the applicant and SL.No.l one R.C.Deka and
as such the impugnéd transfer order is passed on
malafide" intension “which is illegal, arbitrary,
discriminatory and not tenable in the eye of law
and the same is liable to be set aside amnd

quashed.

4.10 That considering the facts and
circumstances of the case, the impugned order dtd.
- 10.9.04 may kindly -be stayed otherwise the
petitioner and his wife, school going children his
handicapped son and his brother who. is suffering
mental disorder which would suffer irreparable

loss, hardships and injustice.

4.11 'That this applidation has been filed

bonafide and to secure the ends of justice.

,'PJW QeAerais

L



10

5. Ground for relief with legal provisions:-
5.1 For that the impugned transfer order dt.
10.9.04 1is passed an extraneous grounds just to

accommodate one Diwan Sing who is resident of New

Delhi 1is transferred for Kohima tovNew Delhi and -

the applicant to Kohima from Guwahati that too

without assigning any valid reason and without ahy

public interest and as such the same is arbitrary,

malafide, illegal . discriminatory and without
jurisdiction and the same is liable to be set

aside and guashed.

5.2 For that the ., impugned order is passed
without application of mind has caused serious
prejudice to the applicant minor son-énd daughter
who are studying in Assamese medium school and in
the minds. of sessions the applicant éan not move
to Kohima with his family members. The impugned
orderes dtd.10.9;04, the order 5.10.04 and 1.8.05
are perverse 1illegal, arbitrafy, maléfide and
based on non-application of mind and the same are

liable to set aside and quashed.

-

5.3 For that the applicant is a grade-IV

employee as helper who has been transferred as -

Chowkidar to Kohima from Guwahati and it 1is not
possible him to stay at Kohima with his little
earning being as grade-IV empioyee. Moreover, the
wife,of the applicant is a Govt. employee of the
state of Assam and there is govt. circular where

it is provided that if both husband and wife were

employee of the Govt. they should 1live together

\
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J
and as such the impugned transfer order is in
violation of the govt.’,circular, rules and
guidelines and the'samevis‘liablé to be set aside

and quashed.

5.4 . For that rthe wife of the applicant is

diabetic and heart patient who is undergoing her

treatment. One Ranjan Sharma is handicapped son of

the applicant and the brother of the applicant_is
suffering from mental disorder and as such it is
critical positidn it is‘ impossiblé for the
. applicant to leave for Kohima and as such the
impugned transfer order is bed in law and liable
té " be | set aside and quashed. The- vorder
dtd.10.9.04, 5.10.04 and 1.8.05 are based on non-
application of mind which passed ‘behind the
application  without  considering  the medical
certificate and schools certificates-and the same

is liable to be set aside and quashed.

5.5 | ~For that the impugned order 1is not given
effect and the applicant is not yet released ffom
his post at Guwahatl and there is none 1in  the
“cadre of grade IV employee at Guwahati and as such
ba}aﬁce of convenience in favour of the applicaﬁt
and as such the impugned transfer order
dtd.10.9.04, 5.10.04 and 1.8.05 are liable to be

set aside and quashed.

5.6 For that in any view .of the matter the

impugned transfer order . and the order dated

Py inde? S,

S

S
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10.9.04, 5.10.04 and 1.8.05 are liable to be set

~aside and quashed.

The applicant cfa&es leave of the Hon’ble
Tribunal to advance more grounds both factual as

well as legal at the time of hearing of the case.

6. Details of the remedies exhausted.
The applicant declares that he has no other
alternative and eff1cac10uo.remedy except by way

of filing thlS application.

7. Matters not previouély filed or pending before

any other court,

The applicant further declares that no other
application, writ petition cr’ suit in respect of
the subject matter of ahy other coﬁrt Authority
or any other Bench of the Hon'ble Tribunal for any
such appllcatlon writ petition or suit in pending

any of them.

8. Relief sought for.

Under the facts and circumstances vstated
above, the applicant prays that your Lordships
would be pleased to admit this application, call
for the records issue a rule to respondents to

show cause as to the relief sought for in this

application should not be granted and upon hearing

the parties and on ‘perusal of the records, be

pleaaed to grant the follow1ng reliefs.

8.1 To direct the respondents No.2 and 3 +to

set aside and quash the impugned transfer order -
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dtd.10.9.04, 5.10.04 and 1.8.05 issued'knr the
respondent No.3 and the Deputy Director (Admn)
Advertising & Visual Publicity, Ministry of

Information and Broadcasting, Govt. of India, New

Delhi-110001.

8.2 ~ To direct the respOndentS to allow the

applicant to diséharge his duties as Helper at

Guwahati R.O. 1in -pursuance to the appointment

. letter oh medical ground.

8.3 Any other ‘relief/relies to which the

appoihtment so entitled to.

9. Interim order prayed for:
-Pending disposal of this application the
applicant prays that your Lérdships would
“be pleased fo stay the operation of the
impugned transfer order dtd.10.9.2004,
5.10.04 and‘ 1.8.05 and also the direct
the respondents not to release the
applicant as helper from Regional office,
Guwahatl and also direct the respondents

to allow the applicant to discharge his

duties as helper at Regional officer,

Guwahati on medical ground .and mids of

session of the children and/or be pleased
to pass an status quo order in respect of
transfer order in the  inteérest of

o

Jjustice.
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| Further Dbe pleased ~to direct the
respondents that there shall be no bar to

cancel/modify the impugned. order during

pendency of this application.

10. This application is filed through  Advocates.

11. Particulars of the I.P.O.

I. I.P.O. No. 260 B2256F

IT. Date 22206,
IIT.Payable at Guwahati.

12. List of énclosures.
As state in the Index.

-,

B - Dhibacesanal Qeeen
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VERIFICATION

I,Sri. Bhu%ﬁeshwar ‘Sharm, aged
about 43 vyears, son of late.Rajani
Kanta Sharma, resident, of vill.
Branghati, P(O.Bfénghati, P.S.Kya,
Dist. Kamrup, Assanm do hereby
solemnly affirm and declare and
verify that the statement made in
paragraphs 1,2,3,4.1, 4.7,to 4.|| are
true to my knowledge, those made in
paragraphs 4.2, 4.3,4. d404.{ and 11 are
derived from the records and the rest
are my humble submissions before this

Hon’ble Tribunal.

And I sing this verlflcatlon on

this 27 In March, 2006 at Guwahati.

depe wert
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GOVERNMINT OF INDIA
DA V. P, MIN, OF 1 & It
REGIONAL OFFICE
A HATIGARH, ZOO-NARENGI ROAD,
b : ' GUWAHATI-781024 '

/ S No.PB/JD/1/1990—-91/,2;2}7~ Datex04'_;10.9o

i

TO WHOM IT MAY CCMCERN

This is to certify that Shri Bhubneswar Sarma
worked in this office as Dajily-wagz Helper from
19.12.,83 to 18,05.88., He was regularised as Helper
from 10,05.88. He was entrusted with the job of
dlarising receipt and despatchs from May, 1990 onwardn.
+ He also operates the office Photostat machine(after -
being trained by the officials of M/s Modl Xerox) since
15,03,90. All these jobe ar= done by Shri Sharma satisfactoxily.

He is an honest and sincere worker and bears good
moral character,

I wish him success in lif§.~ / ////77A
" ' (R 'I‘
(r >
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Ba ibfe:ence'foldrzr/&rbx'\\fil': prd 1110,
5, F{le no- !mzon/ﬁ/gfm.'/})
10, Spaxe copics (1), . .
ik
. ¢ Yy . : o
L ! :
D X oo —
g : ~ . (isCo Dutt2 Yy
QM : :
X\)%\}v alpGr\'iBO'r 4 . |
L bty (285,488
. ~ . S
) .

v ondori Car
1A o

— ranes




B e i .
i o ,..;-,l;:,{‘n\»,,,; e eoIoc . R o oo -2~ g o P ;A
e e et et g e s et = \ b
-~ .‘:/(“ 2‘,’;’. [ . . e o B - . . S h:-‘,
o - . .\1 .
;l " w‘:i- . (A . ' ANN&);X L’lll_’-f% L I
Lo GOUENNMEN OF INDIA SR IR Y 1 i
hE . YBIRECTNRATE OF ADVEART ISING & VISUAL P 'MLICITY 6)»(‘»“\ N
! fﬁmlNlSIﬂY gF INFOAMATJON & ANIAVCASTING ,'“’ - ' At
ALGIUNAL OF FICE: :GUWAHATI - ' !
" . o Hagqlnarh, - , :
¥ 1 nq=Narenai -Rnad, :
. - : Guuahati-781724 L
, Sub:Submisaioin of jaining ranoct, - ‘ B o
ReftYHyur Mamna,nn, A=l 2[]‘\171 5/87-Exh(A) dt,5.5,08, i 1
. . . .
? : . . B T
With rcfnragco 't yaur above,Shri 8hubnssuar Sarmq,H'{lptr\ has - _ 1%
ninod his duby diday forsnnan( the 19th May,1980).1is Joining renort . Ui
in the prescribed forisent from Mars.) alongsith Hsther forms duly - Al
filled in aro sent hsrsuith for daing the n--dr}al.k. / ' I ' ;
Enclozl)dnining renart ) N -y ' B
in prescribad form, '(g:s;gzgtagf)‘f‘:icct”
. 4 S
2)Farm of immovable nrogerty for Jnint Dirsctor. N
in duplicate, . o - , : LR
3§Uaclqrat13n A2f Hgome toun farm, : . o - ‘:W
4)Formideclarating of new entrants : N
ta Gyvearnment sarvics (Annexurs -111) S - b
5)Farm containing {nformatiin abaut clise relatfins, o §;
6)Farm affirming allegisance tn the, Governmant nf India. o < .jfv
q) Pty A3 0T fr. ncvhfeal | S o i
Shri S.L.Sangla D Lgiractﬁr(ﬂdﬂn).,Dﬂwprﬂwu\U‘lhl B o é%
U.0,No, GHT 7RO/LST42/8%~ 19,5, , | ik
0 G] 8977419‘2 dt¢13.5.88 | - e i: 1
H S C '{l
- i
| J['\T
: 37—
j . O "
: T
| . ﬁx / '
! . ’ ' st d i

Copt [5¢ 4 Ho A Aros— Cﬂf)‘ : ]

/ ; | . . i

]

B g

. o

“ | g
CNSs e Cee . C e = X A : o “”"%%



N ‘_‘ -

) N ,\ faid ~/in//('( J-ANN, l\ M 1
"_:j-;—', . GOVERNMENT O! iNDIA e M
PIRECTORATE OF ADRDVERTS :!M(n & VEQUAX PUBLITITY

; Anuu?,,, e Bt
.

ST T MINISTRY OF INFORMATION & BROADCASTIN
/A

- —— A —

(, }-L;’ \ v

l‘\" L

f -3 "/T} ~  B-BLOCK .msm,\ﬂ{; KG MARG, ///L ; g\‘ "
S A o/ 3 « .
',I‘,("”"{_L e \ o/ c'*}‘\/ s "\\/'*rl;' it 0 001 (ldild Septunbu 10, %0()1 t
i “( Yo ) \\,\ /“){0“\4 \ . ;,\ Qi ,( '
e s ” \ ‘1.-\,— - ORUER U( y
P :\,;"' . (RPN +
Ak N | |
"e'\"-""’\ I The following puqnm Jiransier in t!.f “ldd ‘Qo\ (»}Dwkxqu/ﬁpl}\el 5 are ordc;cd with !
Rt xm‘l nediate effect. %ﬁi'&émﬁ"’ i . ‘,
3. | Name of the employee and present New Posting | Remarks
No | posting SO R S i
Lo Shet RCo Deka, Helper, RO, | FLO, Tura against the vacant post e o }
Guwahati , of Chowkidar Shri " R.C. Deka :
S . ' . will move firs(. :
2| Shri Zakir Hussain, Chowkidar, | DAVP, Hqrs. New Delhi against ‘ :
1 TLEO, Tura _ | the vacant post of Felper L ¥
Shri Diwan  Singh, Chowkidar, | DAVP, Hars., New Delhi against : [
1 FEO, Kohima - - s _I the vacant post of Telper Shri Sharma  will :
y Shri Bhubneshwae Sharma, Helper, | FIZO, z\ohnna apainst the vacant| move first. - }
N LRO, Guwahat post of Chowkidar .
5. | Shri N.K Paul, Chowkidar, FE,O‘ FEQ, Kolkala o i
| Ranchi ) 1 Shri Sudhir Roy i
6. | Shri Sudhir Roy, Chowkidar, T'E 0, | FEO, Ranchi vice Shri NLK. Paul | will move first fl
) Kolkata i . L e R ‘:’:l
7. | Shri Sribash Saha, Uelper, RO, | FLO (FW), Kolkata - . }!;
Guwahati , . S I E
- oo ' - S I‘.;gn
2. Shri Sribash Saha, Helper; Shri Diwan Singh, Shn Zakir Hussain 'md Shri N KL ‘
Paul Clio: \lfnda’fs’\vlll ot be @nlied Tor TAID: \/lonn% (e, elc. since their ucmsﬂ,r is o
TBeing made on thcu’ I ~— ' -QI
A , > S e )
3. This issues wnlh the approval of Director, DAVD, (.?\Q’V\M)ﬂ/ﬁ ' 8
(PURAN SING1])
DEPUTY DIRECTOR (ADMN.) §
~ TELE NO. 23386708 )
Copy to: : o 1
1. Persons concerned. i
2. PAO DAVP cte., New Delhi : ‘1
3. PAQ, Doordarshan, Guwahati :
AT RO, Guwahati A

Yos, FLEOs, Tura/Kohima/Kolkata/Ranchi;

6. AO (Cash)/TA/ Budget Section;

7. Admo -V/IMIGA/Vig Sections

8. PAto Director/iD (L\ch YCEO/RO, New D\,lln
9. AD(CL) for Hindi versjon of the Order.

10" Spare copies (5) :

]

)

i Ao B |
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‘J,_._.H CREE

To,
Ve Lrector of Addvertising e venal Pub Loty pinsty ()ﬁufnmmtmn &

' Broad Casting, Gavt. of 1adia. 3. Block, Rarracks. K.G.Marg.
New Deloi-{ 10001

i

T

Sub - An apn apneal for ¢ (,anccna}_@ij_lgmi_@tim oj:'_ﬂ)é yransier order dated 10.9.04

Dah. 02 _,‘i_(_)_é

Sir,
-1 have tbe honow 1o state that have booh ™ kmo in lhv‘ oflice of the
Dm.cwr aie of Advertising, Wistat Publity upder U Lw,mndl oice, Guwahatl
ahati to ® ohtmd by xts

1 have heon fenplorred from [QTUAY
v—”'-’_v

smco 1983 as lILJ}h )

ordur-datail 10.9.04 as chinukidar i Telper just 1o 'uwmm
! e et

et amm, ST S -»—-—u—--__‘“_‘______.——--"‘—
f‘mm I umml who 13 usldm\( Of Delhl. ’

mhtc one D;wan.g

Wnsmmd RS m'
orm (h’\hghb" my OBe KON 18 handic lm)t,d, ,

Mdreover niy wife has heen sutlering i
o reading in class 1. vV, and Vl[rcapecti\/elv ma.

' anu ane son and two daughters ar
if 1 eoto Kohitha they witl

Asdsamese Meodium sehoots and in the mids of QRREIONS”

~suffer from aqudivs which would cause Kerious pre_:,ucx.u':c to my {amily 11)01\11)@1’5.

cufTofing torm mentad geases and there s no

Oiw of mv Lo whor 15 8 ne to look after

o
iy family muembers.

Thetefore your reguest 12 sancel the said transter order dated 10/9/04 in the

ipterest of jusiice.

v ours faithiully

”h\'l“n(“,\ war Sharma)

/o0t Rajamkanta Sharma

Yl & 1. \.) 1)l«lﬁ‘“u«\h . ' '
s, (\_\’«\ .
ist, Kagwap, Assam.

(3%6/(,:) ——,Lo Wuu« &zp}a

AR,
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4 Phone : 547703 T
' THE MEW \);7‘ \1
4 ASSAM X-RAY & CLINICAL LABORATORY
‘ ,/ANi‘SH ROAD, PANBAZAR Working Hours o !
GUWAHATL 781001 | From 7-30 A. M. to 7-30.F. M [
| RERQRI_EORM -
Name ot Patient Mrs. Basanti Farkotoky ",
E Rotonad éby D1, K. aloti. MERS,HD, EGALMS, 5
f‘p , Specimen Plood for Sugar (R), o )
? Nature of Examination : :, (1&l.
i v BB
1 1. llﬁnnm{)ﬁohin ¢ Gin . (Sahh) t1. V. D.R. L ‘i ’
i 2. Total R, B.C pet € mm 12  FKahn A
' 3. lotal W. 8.C. L 13. ABO Blood Group g
A, F’la(eh‘l‘s Count ﬂ\h Blood Group -'
5, M. P. 14. Blood Sugar (F) g
v, il Count Dlond Suq_.:n__(ﬁfl)” 380 o my e (9"3—-\ '(, g ¥ i
Poly ' "~ . Blood Sugar (P.P.) mgm ;
Lympho “ " 15. 8lood Urea mg,,
thono . -1+8. Blood Cholesterot . mg?, !
Eosino. - 17. Blood Uric Acid g%
Others M 18. Serum Bilirubin
). £ S. n mm 1st by { Westeroen ) Total Bilitubin n\g"“‘i : i
¢, P.C.V. Direct. Bitirubin L Cmg?; i
M. C.;V 19. Serum Protein Fraction i
. C. H "Total Protein A (_‘;An:i"‘,;'
M. C H. C. Albumin am*/, .
g: Ollimg Globutin Qm:'._.', |
9. B.T. 120, S.G. 0. T, Units/ml 3
_ c T - 21, S.G.P.T. . Units/ml
fg: ) 10. Sputum : ' 22, Gerum Croatinine 'mq.'ju
," . # ) 23. Alkaline Phosphatase KA Units s
; Urine for Surar (R): (+44). 24, R.A. Factor R
i - 260 A.S. O.tite
‘ 26. Austialia Antigen ;
S ) o\ ‘
: Patholo )i\st: \}“/ . :
. 7/ . .
Dato . C\(7\ :
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\ . \ o e . kY
' ' . ‘A unit of City Associntes vl L=y
' j}l{V /Qg "/ S, C. Guswami Road, panbazar, Guwah.m mmuﬁ_ i

/DIOQHOS iC E-mail - citydiagnosticcentre@yahoo. otk ;
T ‘, Conl phone No. (0361) 2606291, 260629%F ;.|
‘- 7 Cﬁ e 1 E
e RO HECIEOA AR PURFOSE: | I
‘ 4 \r_vl‘u—ni:"sndy C.1. Scon ’alH’ A Sound ¢ Color l)(1()|1|(‘l 4 X- Ray ¢ Computerised pathological Lab '4~ Digital £ € G F
i ' . \;\\)\ | i
, Namé Mast. Ranjan Sarmai, 11 Yrs/ Male R. No -02
S Refered by Dr.(Mrs) Bandana Baruah MD.
V4 Dated 11-Jun-03
7 ;!
“’f : ;
HAEMOGRAM : 1
] Test Result Normal range -
‘. Haemoglobin 10.93 gm /di men -13.5 -1_8 grdl. :
WBC Count (TC) ° 7,100/Cumm 4,000 - 11,000 /Cumm. f;
I : !
DIFFERENTIAL W.B.C. COUNT
Neutrophils 61 % 40-75 %
Lymphocyles 35 % 31-45 %
Esinophils 01 % -16-06 % )
Maonocytes 03 % 16-10-% _ ¥
Basophils 00 % 00-01'% B
. . o
& -
3
i
}
}
i
: A7 oo o
Lab. 'Ii.é&‘i'inologist Hony. Consultant Pathologist
! e e e i
£t %.»” 2! P o A ’

RPN T T

- — me et i 20 |

o ph——
1 eneta w e et g s e e

T
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B / ) ; — 5. C. Goswami Road, panbazar, Gu*.f».'ahau-/‘tsv\f(fl(‘n L
;}’!OST\C /2/(1 ’ E-mail - citydiagnosLi_cccnlre@yahoo.c(m~.: '

- . 57”9 C . phone No. (0361) 2606291, 2606292, -
! N . . ] ad et o e e P TN £ D 'vr’,Ju‘ ,3". LI - -
. .w,___mwﬂmmmrmmeﬁmzﬂ___,__,,,___,
. ' St ody CUTL Gean e Ullea ‘Sound ¢ Cotor Doppler & X- Ray s Computarised pathological Lab ¢ Pigital € C G/
. A T : o
. Name - Masl, Ranjan Sarmah. 11 Yrs/ Male | R. No -02
) " Refered by Dr.(Mrs) Bandana Baruah MD. '
, Daled -+ 41-Jun-03

URINE ROUTINE EXAMINATION

Physical : ~ Microscopic

Colour . Pale yellow | Epilhelial Cells ()
Appearance - Clear ' Pus cells o ASIHPF
Sediment - Not seen RBCs - Not seen.
Sp: Gravity - 1.020 Casls : Nil.

" Chemical @

Reaction - Neutral Bacteria - Not seen.

Glucose( reducing substances)

Crystals

Fasting Uric acid

PP : Urates
Random _ - Nil Cal. Oxalate
Albumin - Nil Triple phos.
Acetone :

Am. Phosphate (+)

. Cal.Carbonate : (%)
Bile pigment :

Qile salt

Others

Lab. T\g&ﬁno\ogisl Hony. Cohsultant Pathologist

o A o aan s

PR oA

e sreme bt en 2§ it st



URINE FOR CULTURE AND SENSITIVITY

Aerobic culture of Urine incubated at 37 ° ¢ for 48 hrs reveals no growth
of any organism.

t

AN
Lab.@géhnologist Hony. Consuitaitt Pathologist

aev.

e R sttt m—— T “
. 7 — ﬁ‘-_-_-ﬁ__-._,_— .. piam et —r . . ! ) ,‘.7 L
. .:_C:’ s . ) - .'/( p3s '}_u-’) I ‘.\ .
' /Y "%/ ' A unit of City Associates vl L h
. BN -/ . . e / S. C. Goswami Road, Panliazar, Guwahali-/781001 :
4 ‘f'«/GQHOSﬂC ' F-mail - citydiagnosticcentre@yahoo.com ;
< C | Phone No. (0361)2606291, 200629) :
. ‘. entre ' e ]
L T EOIGO FGARP U FDSE | — |1
diole Body CT. Scan #Ulra Sound ¢ Color Doppler 4 )/ Ray * Compulerised Palholoquml Laby ¢ Digitat 1 €. G :
11N
Name : Mast Ranjan Sarmah 11 Yrs/Male
Refered by : Dr. (Mrs) Bandana Baruah. MD o
Dated Do13-Jun-03 v :

- AP

oy S, e A A 5
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Dr. M. Sarma
M.B.B.S. G 1

Guwamn N’crh q‘ C nl_mm‘ PR

oo — & T

1o Whom, LR

This 15 1o ceruly thai, virs.

A

Bhubnmhwm Sarma, (an

e

Cﬂipt’\‘
e o

Guwan atl) has

years. She had also devaloped othe

peripheml neunte

stay along with an attem ant to Lnke

Q/%é/wﬁ

- . ! — ' . 7 S_g/z,.:\-- ) ' ; | \

"ucm sufiering from o

s & occasional diabeite cons &

I

Rogd. No. 7442 . ok
Daic. 21/09/2004 Sk

PESEEY st

{
rmat it Sare 8 L et e e s o T S 2R i
{
i
i

. Congsant

Lninl\v wite of Mr

Basanii bm
..__....—--_’""’“'
e of ANV Nabw Magar, . _ i

abotes melbirs since for 2/3
_____’-"‘—-‘_-_—’-—_—.
L

¢ secondary camlication leadmg to i
50, she 18 advised 10 - o .

'

core of her.

Qd ‘Hlegible |

v ()i(‘,:L

Asstt. Professor

Dept. of Mic robiology
Cauhati Medieal O otl\wc

& dei——, v o . .
: et f'.-ﬂ
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: the Respol

dentes~
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cbwk JLQ\

e w———e

L S e e bt
RS o)

) 29.09.2004

- .._.*.q-—-«—.—‘...-,_.._.....‘-—-«-—-
e

present : The Hon'ble Mr. Justice R.K.
Batta, vice-Chairmane.

. Heard Mr. A. Ahmed, learned
advocate for-the applicanﬁ.
:% 9 ‘ . v

The applicant _has- -+ bheen
transferred from Cuwahati to- Kohima
which 1is challenged by him in thisg

application. The applicant has averred

that he has filed an appeal for

“of the

cancellation/ﬁéaffiéation

view of thet ™~ thlS

.‘.\_\"- \

appllcatlon can be d1sposed of by glvxng

transfer orderg‘ﬁm

direction to approprlate authorlty to

consider the said appeal/representatiqn
cancellation/

.09.2004 for

of

dated 2%

modification transfer. The

appropriate authority shall - take

within ten (1n)

decision in the mattoer
-

days of the receipt of this order.

The appliication is 'diposed of

Lt .

accordingly..

-

Sd/VlCE mammm

JRTARN]

—— —o

. e———
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‘4 DIRECTORATE OF ADVERTISING AND VISUAL PUBLICITY -
: (ADMN.IV SECTION)

/ No. C-30019/4/2004-Admn 1V ‘Dmed: 5'-1(‘)-'2004 , ¥
QFFICE MEMORANDUM

' |

Subject: Transfer of Shri Bhubncshwm Sharma, Helper from R.O., DAVP, ;

Guwahati to lrEU Kohima.

t

Rcfercnce/represv.m.mon dated 21-9-04 received from Shri Bhubncshwar R

Shar‘mn, Helper for cancellation of his transfer {rom Guwahau 10,] };\0 1ma. !QJ‘7 ' i

2. The reqest of Shri Sharma has been considered. lt has not been_ found poss\blc \

' l

ta cancel/modify his transfer from Guwabati to Kohima. 'Hc is, thcrcfote directed o
rwort to FEU, Kohima within permissible | joining time. :

3. It may be clarified that Shri Sharma has not been transferred as Chowkidar as
indicated by him in his representation. He would continue to hold the post of Helper.

This issues with the approval of Director:DAVP. . ‘ y :
f'\’»@\m/s*\/_
(PURAN SINGH)
,DY‘ DIRECTOR (ADMN.)
s : L
Shei Bhubneshwar Sharma, (through Regional Office, DAVDP, Guwahati)

Helper,
Regional Qffice, D/\VP Guwahati.

Y )

I  fomarare— 9
o S8 :.‘v,"’, (o - , I
.\ . _4\ . :l‘ ! . P A o /Q% . “ _v ‘ - .




mvl ol India, Department of Dircctorate of Advertising &
h v, New

. The seeretary o the (
visual publicity, Ministry of information & Broad casting, Sh v K

Delhi- 110001, _ N
‘Ihe Director of DAVP, PTL Building 3rd [loor, Parliament Slrcvvl. Ministry -
(1 & B), Nu\v Delhi-1 10001 ' o
(Adm) DAVP Ministry (I & B) Govi ol Imlm l (. Marg.

ro

s

The Depuly Director (
New Dclhijl FO00T.
4. The Regional Officer, DAVP Ministry (I & 1) Nabin Nawvar,
Guwahati - 781024. . ‘ :

Fanapath,

5. ‘The ln—chzu'g@ch‘curch Officer, DAVP Ministry (I & 1B) Nabin Nu_gml'.'.lun;np:nlh.

Guwahati - 781024.

6. The /\ssisldnl Editor, DAVP Ministry (I & B) Ndbln N: \g‘n'.'.lz'\numlh( :

Guwahati - 781024.

Suby : Submission of the order dts 29.09.04 passed in O.A No. 223/04 ‘l)y ll(ill"l)lc C/-\'l".

Sir,
| am submitling the above noted order for your kind consideration as per the

erms and condition of the order and cancell/modett the trans

of difficultics narrated in represcitation dis. 21.09.200-4

Therefore, you arc requested to do necdlul as per the above noted order and this

oblige.

_ Y()tn‘s l’;lilhi'ullv

/9// uéc‘\w SWK) <5 \“‘W(\

(Mr. Bhubancswar Sll nm 1)
Vill+ Post. Bars mnll .
P.S Kaya
Dist . Kanmrup

Copy enclosed
[, Order dis 29.09.04
passcd O.A. No. 223/04

Catif £ o be b Qf)é

}

Ref : Fax Massage died 1.10.04 l_);\lt _.5_ 0.4

fer order did. 100904 in view -
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.4 %" MEDICAL CERTIFICATE e

Cond MNot Valid for Madicolegal Purpose
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Shis is 1o cerli/i.j that N0 | DG, 8&;&,@/\@_(‘ V) Q/i/-_[ﬁﬂ;
W B e e Kadz S LayQ..

Dull 22,209 Ke S Lo AR 0GRT 2. T C?/ ot
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Stnce From 27[ G e Il She-isf was advised rest /01‘ |
(35 o e, Vel Shre is fit to—resume—bis—dutios
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e ! o = A
N ,.,,/f?ﬂf I FEFCET

¢ ..;; MAMEER _ DATE & TIIE  DURATION TX/RX FAGE RESLLTS
AN CNOV B2 1S:S2 o@1E2 TX 81 oK

) : - s e
y — U = ’:‘?

- : Licic: Ve

1
!
B i
R T T TR SR

7 o CUMANATI G.P.0. 4781081 :
! e Y I {
. ) PA ¢ MO :
l :
P
. : e . L'uu.‘z\," ¢S
S~ , PS: .08, Axt 23,
e e tiye g G000 DAY
1N
» . BUHAHATE G.P.0, :
- RL-AD 3929 i~
PA ¢ MCIN T
TosTHE DIRSCIGR OF DAVP,
~ BELHE, PIN: LLER0L
. * Wtillgrams
e  PS:G.GF,AntiTS. 00,28/ 16/2084,13:56:52
L i e HAVEA BOOD© DAY - e e =
L
P
l : EUMAHATT 6.9.0, >
PN RL-AD 3930 b
t . oA MOON : )
A To: JHE ASSTT EDITOR, :
P GHY, P IN: 781624 _ ' f
W 2igreans
e PS(. s.l P \:L‘.fl 23¢ kill.ﬂ"‘) 1..“‘.1}
e eee o HAVE A GOOD DY - e
.. . . ¥ \ 4 ‘ ) ‘ )
.o ’ & INDIA POST
' o GUKASATI §.7.0. (eigany e
RL-AD 393! !
- PA 1 HOON ¥
i
; To:THE IN CHARGE RESEAR,CH DFFICER ] -
~ BHY  PIN: 7RIS '
- Wi:28grams )
CoL ’ POi0. 00 Ant 2308, 28/ 1072004, 13:57:26 i
. HAE A RO DAY . . - - — '
! . T BT -
- e : -ﬂ‘
3 S ©OBUMHATI G.P.O. cTgigeyy V) MOMPOST
- St .. RL-AD 3932 :
N : Lo, T A MOw .
= (T TesTHE SECY T0 1 Gov,08 mos - -
N e NEW DELMI,PIN: ool i
: : I i :. ': ." ' . . Lo
o T M 20urdns v
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CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH

| Original Applicatibn Nol.ll of 2_0015. |
Date of Order: This the 22" day of June, 2005
The Hon'ble Shri Justice G. Sivarajan, Vice-Chairman. .
The Hon'ble Shri K.V. Prahladan, Administrative Member.
Shri Bhubaneswar Sharma, |

S/o Late, Rajani Kanta Sharma,
Village- Branghati, P.O. Branghati, -

P.S.- Kya, Dist. Kamrup, Assain. ' Ceveres Applicant . g

By Advocates Mr U. Mandal and Mr M.H. Barbhuyan.
. - Versus -

1. The Union of India, represented by the

‘ Secretary, Government of India,
Department of Directorate of
Advertising & Visual Publicity,
Ministry of Information & Broadcasting,
New Delhi-110001. : o

—~_ 2. The Director of Advertising & Visual Publicity,

Ministry of Information & Broadcasting,

Government of India,
B. Block, Barracks K.G. Marg,New Delhi-l‘lOOOl.

‘The Deputy Director (ADM),

Directorate of Advertising & Visual,
Ministry of Information & Broadcasting,
Government of India, New Dethi.

4.  The Regional Otticer,

Directorate of Visual Publicity,.
Ministry of Information & Broadcasting,
Nabin Nagar,jonapath, Guwahati-24.

The In Charge, Research Officer, )
Directorate of Visual Publicity, .
Ministry of Information & Broadcasting, ' '
Nabin Nagar,jonapath, Guwahati-24.
6. The Asstt. Editor,
: Directorate of Advertising & Visual Publicity,
Ministry of Information & Broadcasting,

(61}

'Nabin Nagar, Jonapath, Guwahati-24. . ..;.~..Res':p.ond’en___ts.

By Advocate Ms U. Das, Addl. C.G.5.C. |

Cot it
B

B i e v st &

037 weelh

g — "

)
H
|
|




ol

[/ _ PN

ORDER(ORAL) \\
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SIVARAJAN. . (V.C.)

The applicant, a Helper under the respondent No.4 in the

Regional Otfice, Directorate of Visual Publicity, Ministry of

e .

Information and Broadcasting, Guwahati, was transferred from that
office to Kohima as per order dated 10.9.2004 (Annexure-3). The
applicant then filed a representation (Annexure-6) before the
respondent No.2. Later he [ilg;l 0.A.No0.223 of 2004 before this
Tribunal which was disposed of by order dated 20.9.2004. The
Tribunal directed the appropriate authority to consider the appeal for
cancellation/modi(ication of the transfer order within ten days. The
said direction was complied with by order dated 5.1_0.2004 (Annexure-
g). The réquest of the applicant was rejected. The applicant
challenges the said order in this O.A. Interim order was passed on

“anative > 9.1.2005 as follows:
%:.‘v %
O
T
W S

”

¢
) .
3 “In the meantime, however, respondents shall not

implement the order of transfer dated 10.9.2004 in
respect of the applicant only till the next date.”

(

This order is extended from time to time and is in force
even today.
2. According to the applicant he has yot personal problems
like education of this children, illness of his wife etc., apart from the
fact that this transfer is made in the month of September.
3. The respondents have filed a written statement wherein it
is stated that one Shri Diwan Singh, Chowkidar, Field Exhibition
Office, DAVP, Kohima to DAVP, New Dethi niade a request for his

transfer in the light of the Circular regarding choice posting. After

completion of the required service in the North Eastern Region he

Qm -,
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”was given a posting to New Delhi. 1t is further stated that there is

acute shortage of stall at DAVP houdqumto rs as well as lLs field

| offiées located all over India and that the apphcant has been

. transferred to Kohima in public interest. The personal problems

projected by the applicaxil; in hif;.representation were also c:onsidcferc;ed}
it is stated. ;
4. We have heard Mr U. Mandal, learned counsel for-the

applicant and Ms U. Das, learned Addl C.G.S.C. for the respondents

They made subm1551011s on the hnes of respective pleadings of the

parties. Learned counsel for the applicant has also relied on a

decision of the Supreme Court in B. Varadha Rao Vs. State of

Karnataka and others, AlRR 1986 SC 1955 (para B) and submitted that

lostferggd particularly during

A
famss. - ]

unscheduled Lxme which will disturb the education of Lhelr Llnldlen

— _ﬁ_w"!‘m"
g..r'ﬂ“‘ Qﬂ‘m‘ e A = _‘W__V.-g

Ms U. Das, on the other hand, submits that the applicant was -

TN y e, . i
,,:ém\msua, tcansferred .only on public interest and that too after completion o[' a

@
ccS@.; iderable period at the saiue station, i.e. Guwahati.

=

We haVe considered the rival submissions. Admittedly, the
trf nster of the applicant is in the months of September. He lms»sLatecl
thaL his children are in the middle of the auademu, Sessmn Tlus

Bench, as already notet, has stayed the transfer of the apphcant He

is now continuing in tie same place. Now the education of his

children are in the mid session. In the circumstances, having regard

to the fact that an mterim order has been issued and that the
respondents might hase hlled up the vacancy at Kohima’ (Ms U. Das,
on instt‘uc‘tlons, submits that the post is still vacanL), we direct the

applicant to make a representatibn pointing out the peculiar

circumstances within oue mouth from today. 1l any such’

%F‘x
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representation is tiled, the respondents will consider the same and LN
it take a decision in the matter within a period of two months thereafter.
1 Having regard to the education of the children of the applican't (if the
},‘S : same is properly established wath materials) the respondents, as far -
i :
‘ as possible, will defer the transfer of the appllcant till 31 3. 7()00
6. The O.A. is disposed of as above. The apphcant}.;.wilk
produce this order alongwith the representation as direéfed_ for
: compliance.
7. .. The lnberhn mqpl already j.-assed wnll contmue tl“ the }
' disppsva‘l of Llle rnatper,qs directed. e 'f“"j"?"'"""'_'"N
: A ' . - ™ - ' Sd/ VICE CHAIRM}\N
. s¢/ mEMBER (A)
)
» y
dy '
i ;
." ) F
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o : mu n Cficer (Judl)
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State Codo. Name of Dlshicﬂl« alm ty Codo
Identity Card No. 9.2 4 /
(For oxample, UP. Dehadun. MR.155)/
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Annexure-17

{Type Copy)

Dr.M. Sarmah | Regd.No.7422 (AMC)

" M.B.B.S.,D.C.P.
Gauhati Medical College Date 07.03.2006

To Whom It May Concern

This to certify that, Mrs.Basanti Borkotoky,

w.f. of Mr.Bhubaneswar Sarmah (an employee of

D.A.V.P.; Nabin  Nagar, Guwahati) has  been
suffering from 'diabetes mellitus since for 2%
years. She 1s also suffering from other secondary
complication leading to peripheralv .................. ;
occasionally, she ﬁsed to suffer from diabetes
long. So, it is admissible for her to stay along
with an reliable attendant to take care of her as

& when urgency demands.

Sd/illegible
. 7.3.06
Asstt. Professor, Dept.of Microbiology
Gauhati Medical College

------------

- 1/3/06

(S.C.Talukdar, Asstt.FEditor
Regional Office DAVP, Min.of I&B
Govt. of India, Guwahati-781024
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Annexure-18

 (Type Copy)

Office of the Headmaster
Garpot Bapuji M.E. School
P.O. Baranghati : Dist: Kamrup (Assam)
Pin-781350

Ref. No. Date:

To Whom It May Concern

This is to certify that‘Sri Ranjan Sarma, Son
of Sri Bhubaneswar Sarmah, an inhabitant of
vill.Baranghati, P.O0.Baranghati, Dist.Kamrup,
Assam is feading at Garpot Bapuji M.E.School
(Assamese Medium). At present he is reading in

class-VIT.

I wigh his success in life.

Sd/illegible
27.2.06
Headmaster
Garpot Bapuji M.E.School
P.O. Baranghati

------------

Sd/illegible

7/3/06

(S.C.Talukdar, Asstt.Editor
Regional Office DAVP, Min.of I&B
Govt. of India, Guwahati-781024
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Annexure-19

{(Type Copy)

Office of the Headmaster
Garpot Bapuji M.E. School
P.O. Baranghati : Dist: Kamrup (Assam)
Pin-781350

Ref. No. 7 Date:

To Whom It May Concern

This is to certify that Sri Rima Prova Devi,
daughter of Sri Bhubaneswar Sarma, an inhabitant
of vill.Baranghati, P.O.Baranghati, Dist.Kamrup,
Assam 1is reading at Garpot Bapuji M.E.Schoql
(Assamese Medium). At present shé is reading in

class-V(Five).

I wish her success in life.

Sd/illegible
27.2.06
Headmaster
Garpot Bapuji M.E.School
P.O. Baranghati

------------

Sd/illegible

7/3/06 _

(S.C.Talukdar, Asstt.Editor
Regional Office DAVP, Min.of I&B
Govt. of India, Guwahati-781024
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Annexure-20

(Type Copy)

Office of the Headmaster
Garpot Bapuiji High School
P.O. Baranghati : Dist: Kamrup (Assam)
Pin~781350

Ref. No. Date:25.2.06

To Whom It May Concern

ertified that Miss. Himashri Devi, D/o. Sri

C

Bhubaneswar Sarma, of vill .Baranghati,

P.O.Baranghati, in the District of Kamrup has been

f
reading in class VIII (Eight) of  Garpet Bapuii
High School (Assamese Medium) during this session

2006-07.

I wish her success in life.

Sd/illegible
25.2.06
Headmaster
Garpet Bapuji High School
P.O. Baranghati, Dist.Kamrup

Sd/illegible

7/3/06

(S5.C.Talukdar, Asstt.Editor
Regional Office DAVP, Min.of I&B
Govt. of India, Guwahati-781024
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Annexure-21

{ e Copy)
Dr.P. Duara, Phone No.2450676
M.B.B.S.,A.H.S. ' R.G.Baruah Road,
Dy. Director of Health Guwahati-781003
Services Assam, Retd.
Regd.No.3205 (AMC) 19.7.05

To Whom It May Concern

Certify that Sri Bhubaneswar Sarmah, aged
about 42 vyrs of Nabin Nagar & an employee of
D.A.V.P. Guwahati-24, 1S AN . patient of
high grade & is continuing treatment under me, for
the last 2 wyears. He 1is not vyet &

continuing treatment.

Sd/illegible
- 19.7.2005
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o The Dy Director, . i
DAVP, Min of I & B, . ' t
New Delhi-01 C '
, (Through Regional Director ),‘ _; .

Sir, B
‘Most respectfully | pave the honor to state that 1 have been ‘er}l.(ir‘xg.gsﬁ,I.{_el.pc;

the Regional office, DAVI: *Guwahati since 1988. . T ey

Sir My elder son Shri Ra;.jan Sharma is a handicapped boy who could not m_dy_e alpn§ and-as
attendance is must to look )iter him (Certificate of handicapped is enclosed). .- %, . g

BTN
U

K3

-t

(X

Sir, my wife has been &
secondary complication l¢

arrange double establishm;t at Guwahati-as well as at Kohima as the low paid employee. -~ -~
h;' A A = 2—-—-“-"" £ . ¥

Considering the above f’::{‘.:ls and circumstances’ the order of transfer dtd 10/09/04 ‘{may ‘(kin‘dl’y‘j"'b-e‘

cancelled /modificd and I'jpay be allowed to work at Gauhati as a helper in view of the medical ground ey

and other humanitarian graund in the interest of justice

Encl : As stated above.

Yours faithfully, ;; .

’ p o gedwahs
Dated : 06/03/06 b /?.)// S |
& . Bhubaneswar Sharma, : . -

‘Office-
such my *: . ~}}
G S RO E |

iffering from diabetes since last 2/3years.” She _'has';fjalso‘_‘f'dléyeflopg':d?-_other‘
ling to periplume neuritic and she must need an atiendance to take care of

her. Moveove £, 0 on.E Son and oo dawahiess ane w&ta—)')\‘c‘ﬂ“jw Vi 3""(,-—\/’
ASSamcac IVlcr:Ll'LLsn ::f etls and &such W T midsl 3{! Sassion I ’}’\,(;Z{a nd{ s 7§wff*)lf4z‘

Sir, I have been also suflyyjing from hypr tension and hepatitis and as such I am notf in a position, to

Helper; R.0, DAVP, Guwahati:

s

P
g
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, Advocate Adveocate Advocate

w >

e RO . B < &
Www.w‘mwwim wtfim s AN

CENTRAL ABMINTSTRATIVE FRIBOVAL

. . GUIAHATLBENCH GuwAHATI é

DA No.______ /20085.
<) B hadbame s an Sarana Appellant (S)

Petitioner(S8)
-VERSUS- |

. nXLQ L 09,
Unkon & > oot <o
: Opposite Party (Parties)

/2/,{,%"0 e Know all men these presents that the above -named
toveoee voenase passnaszensssesnasainsansessacnsieinguecipecaceeenir.o  hereby —momimate, constitute and appoint
S MTMU”’LOWAMO('/LUU%W,%*/Z: YN AN VP 11X U SR

eeresecsessees servesrssscanees Advocate and such of the undermentioned Advocate as shall accept this Vakalatnama to

be my /our true and lawful Advocates to appear and act for me / us in the matter noted above and in connection
therewith and for that purpose to do all acts whatsoever in that connection including depositing or drawing
money, filing in or taking out papers, deeds of composition etc, for me / us and on my / our behalf and I / we agree
to ratify and confirm all acts so done by the said Advocates as mine /ours to all intents and purposes. In case on

. non-payment of the stipulated fee in full no Advocate will be bound te appear or act on my / our behalf.

In Witness Whereof I / we hereunto set my /our hand on this 2. -day of Mw/mos

ADVOCATES

Mr. N.M.Lahiri Mr. H.R.A. Choudhury, Sr. Advocate

Mr. A.M. Mazumdar Mr. M.H. Barbhuyan

Mr. J.M.Choudhury Mr. Dr. B,U. Ahmed

Mr. C.R. Dey Mr. L. A. Hazarika

Mr. A.B.Chowdhury - Miss. L. Rahman

Mr. J. Abedin Mr. Z. Hussain

Mr. M.U. Mondal : Mr.N. Dhar

Mr. F.U. Barbhuyan . Mr. A. Hussain
Received from the MF.cc.ciiiiinrenennnennccseeess. Senior Advocate Accepted
executant, satisfied will lead me / us in this case.

and accepted. W/\SWL

i’
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3)  Thatwith regards to the statements made in paragraph 4.1 of the i
b .

IR a?:‘:';ﬁ# sriTmf A olawTy W - d
o - Central Administrstive Tré&ﬁal ' eo S \,5
:; (/. RIS "‘iﬁ, \%\ E v \dJJ
IN THE CENTRAL WDMINISTRATIVE TRIBUNAL RN
GUWAHAT] BENCH-GUWAHATI { é é\
0.A. No.76 OF 2006 N é %
Shri Bhubaneswar Sharma Applicant ' - %
o vs i
Union of india and Ors. Responderis

The written statement on behalf of the Respondents above
named:- |

kY

WRITTEN STATEMENT OF THE RESPONDENTS

MOST RESPECTFULLY SHEWETH:

i)  That "with regard to the statemenis made in _-paragraph [ of the
Appiication the respondent denied that the appiicant has been demoted

to the post_'of Chowkidar from the post of He'iper?. as allege‘d. Thisﬂiésue \

has already been settled in OA No. 4/2005 filed by the applicant in”t’his

‘Hon'ble Tribunal. .

2)  That with regards to the statement made in paragraph 3 of the

appiication the respondents have no commeit.

o agjpliCétion the answering respondenis have no comment.
4) That wiihVrééardfsv«to'the\_statement’ made in paragraph 4.2 of the

appiicéﬁ}(’)n the respondents beg to state that those are matter of

contd....p. /-
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records and are repetation of the facts stated by the appliciant in OA

* No. 4/2005 filed by him in this Hon'ble Tribunal.

S) That with regards to the statements made in paragraph 4.3 of the

application the respondents while denyivng: the statements made therein
beg to state that the applicant has been iransferred from Regionai
Office, DAVP, Guwahati to Field Exhibition Office DAVP, Kohima as
Chowkidar. In fact, he has been transferred as Helper and will continue
to perform his duties attached to the post. However, he has been
transferred against the vacant post of Chowkidar, which carries
édentica!v scale of pay to facilitate him to draw salary etc. Thus, there is
nothing illegal, malafide, arbitrary or discriminatory action on the part of

respondents, as aileged.

8)  That with regards to the statement made in paragraph 4.4 of the

appiication the respondents beg to state that as per directions of the |

Hon'ble Tribunal dated 29.9.2004 passed in OA No. 223/04, the
respondenfs? ‘co'neidered representation dated 21.9.2004 of the
applicant' égainst his transfer to Kohima. After considering all
aspeotsicircﬁmstances leading to his transfer, it couid not be found
possible to cance!/mcdéfy the transfer order dated 10.9.2004. A reply

éontd... p. /-
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‘has been given to the applicant. The applicant had submitted a
| {épresentatién dated 20.7.2005, which was considered sympathetically

| and he was‘f _given' a reply on 1.8.2005. Copy of the reply has been

annexed by the applicant as Annexure-15 in the application.

7)  That with regards to the statement made in paragraph 4.5 of the

application the respondents beg to state that the issues involved have

already been settled in OA No. 4/2005 filed by the applicant. The
respondents deny that they ignored the personal problem of .the

applicant while considering the representation dated 21.9.04. In fact,

- the personal problems have also been taken into account vis-a-vis

immediate requirement of the applicant at Field Exhibition Office,
DAVP, Kohima. It is neediess to mention that all empioyees share the
common prbpiems like iiiness of family members, chiidren’s education

or other domestic problems. Hehce it may bot be possibie to make

exception in respect of any one for deferment or cancellation of

transfer ordé’rs, where services of these employees required urgently in
nublic interest. Keeping in view the fact that children of the applicanf
are studying in m-id sessicn, this Hon'ble Tf‘ébuna! has also directed the
respondents, while disposing OA No. 4/2005, to defer transfer order of

contd...p. /-
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the applicant till 31.3.2008. In view of these directions, the applicant
has been allowed to continue at Guwahati till 31.3.2006.

8)  That with regards to the statement made in paragraph 4.6 of the

appiication the respondents denied that the representation dated

20.7.2005 of the applicant have been ignored. He has been ailowed fo
continue in Guwahati till 31.3.2006 as per directions dated 22.6.2005 of

this Hon’ble Tribunal in OA No. 4/2005.

Q)  That with regards to the statement made in paragraph 4.7 of the
application the respondents beg to state that the matter relating to mid
term session in respect of children of the applicant has already been

considered by this Hon'ble Tribunal while disposing OA No. 4/20C5,

filed by the appilicant. He has been aliowed to continue at Guwahati tili

31.3.2006 so that his children can compiete academic session. Now
the applicant is deliberately avoiding to proceed to Kohima in the new
academic session of 2006-07 by way of filing the present OA, which
does not contain any fresh issue. As such, the applicant is violating

this Hon'ble Tribunal's directions dated 22.6.2005 in OA No. 4/2005.

10) That with regards to the statements made in paragraph 4.8 of the
appiication the respondents beg to state that, this issue has aiso

contd...p. /-
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already been seftled in OA No. 42005. However, it may again be

stated that the Government of India have provided certain

 incentives/facilities admissible to various categories of civilian Central

Governiment employees serving in North Eastern Region including the -

states of Manipur and Nagaland. Among these incentives, there is a
fixed tenure of posting 3 years é*t a ﬁme (for empioyees with 10 years
of service of less) and of 2 years at a time (for empioyees With more
than 10 vears of service). On compietion of fixed tenure; the
concerned officers may be considered for posting to a station of their
choice as far as possible. Keeping in view the instructiéns, Shri Diwan
Singh has been considered for transfer from Field Exhibition Qfﬁée ,
DAVP, Kohimé .to DAVP, New Delhi on his request. He waé initialty
appointed at Fiefd Exhibition Office, DAVP, Imphaj on 10.7.2600 and
'theréaftér transferréd to Fieild Exhibition Office, DAVP, Kohima on
4.6.2002. Hé;has therefore, served in the North Eastern Region for
more than 4 years. He had requested for his posting at the choice of
station i.e. Delhi. Keeping |n view his tenure of postings in the N'drth
Eastern Region, his request was considered and he has been

transferred to DAVP |New Delhi. There is acute shortage of staff in

- DAVP headquarters as well as its field offices located all over India.

The vacant posts cannot be filled since they have been identified for

aboﬁtion on downsizing. In order to achieve maximum targeis on

publicizing po,iici'e;s, programmes and achievements of the Government

contd.p /-
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for which the field units of DAVP are mainly responsible, the work
being carried out through existing streﬁgth by transferring the staff from
such units where staff strength is comparatively better to other units,

where staff bOSitiOﬁ is grim. Among these arrangements, the applicant,

‘who. has been working at Regional Office, DAVP, Guwahati since

10.5.1988 ahd has not faced any transfer, has been considered for

posting at Field Exhibition officer, DAVP, Kohima which is facing acute
shortage of staff and there is no Group-D employee at present. Every
efforts is méde by the respondenis n_\ot to transfer low-paid Group-D
employees eXcept on request and in exigencies of public service. if
transfer has? to be made in exigencies of public service, possibilities are
explored fG'ffi‘éﬂSféi’ the low paid staff a’i the nearest station. As such,
the applicant has been considered fdi‘ posting at Kohima i.e. another
station iocatéd within the North Eastern Region where his services are

required urgently.

11) That yvith regards to th_e statements made in paragraph 4.8 of the
application it is denied that no reply was given to the app!icént in
respense t‘cis his repfesentaticn; In c’éﬁp!iance with the directions dated
22.6.2005 of this Hon'ble Tribunal in OA No. 4/2005, a reply was given

contd....p. /-
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to the app!{éént on 1.8.2005 in response to his representation dated

20.7.2009.

12) That {Wifh regards to the statement made in paragraph 4.9 of the
“application 5i:he respondents beg to state that, similar is the case of Sri

R.C. Deka, who has been transferred in exigencies of public service

AN

from Regional office, DAVP, Guwahati to Field Exhibition Office; -

DAVP, Tuf’as where he is only Group ‘D’ employee. On his transfer,
Shri Deka fhaé since reported for duty at Tura. There is no Malafide
intention in issuing transfer orders dated 10.9.2004 in respect of the
appiicant én_c% -other employees. As such thére is nothing iliegal,

arbitrary or discriminaiory as alleged.

13) Tha§ with regards to the statements made in paragraph 4.10 of

the application the respondents beg to state that, in view of the position .

explained in ébove paragraphs, the applicant may be directed to
comply z#i;h the order &ated 10.2.2004 on his services are required
urgently at Field Exhibition Office, DAVP, Kohima. The issues involved
in the preéent Q:A have already been setlled In OA 4/20095.

contd...p. /-
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14) That with regards to the statements made in paragraph 5.1 of the
application the respondents beg to state that, as explained in

par agraph 48 above, Shri Diwan Singh has been transfeired at the

_choice place of posting after completion of his fixed tenure in the North

Eastern Région. This is in accordance with the Government
instructions. The applicant, ‘who has besen continuously working in
Guwahati for more than 17 years and has not faced any transfer ever
since his joining in Government service, has been considered fér
transfer to Kohima since his services are required urgently. Therefore,

there is nothing arbitrary, rha!aﬁde, illegal or discriminatory, as alleged.

- 158) That with regards to the statement made in paragraph 5.2 of the

application the respondenis beg to state that, considering the mid

session of his schooi going chiidren, this Hon'bie Tribunal has aiiowed

the applicant to stay in Guwahati till 31.3.2006 while disposing OA
4/2005. The applicant deliberating avoiding his transfer by way of filing

the present OA in which no fresh issue has been raised.

16) That W‘ith regards to the statement made in paragraph 5.3 of the

appiication the respondents beg to state that, while denying the

‘contentions made in the corresponaing para of OA the respondents

contd...p. /-



beg to s’tatefj’:_that applicant has not been trénsferredvas "_Chowkidar.
Every effort Is made not to transfer low pald Group-D emmcyees. Yet
in exigenciées of public service they are to be transferred at a s{ation
where their v__‘_rs*eryic_?es can be utilised at the maximum. As regards
Gove(nmént éin‘s,tructions on posting of husband and wife at the same
station, requ.“eét of the applicant has been 'c'onsid:ered with utmost
sympathy. ;It‘ was not found possible within the constraints‘ of
administrative convenience to “allow the applicant fo continue at

Guwahati.

17) That with regards to the statement made in paragraph 5.4 of the
OA the app;iicatiéﬁ, the respondents beg to state that the family
problems as stated by the applicant have beén considered
sympatheticaﬁﬁy but it couid not be found possible to accede to them

due to exigencies of public service.

18) That with regards to the statement made in paragraph 5.5 of the
app!éc/atécn thg respondents beg to state that, the same are not correct.
There are Group ‘D’ staff at Guwahati offices of DAVP after the relief of
applicant on his transfer to Kohima. It is for the fespondenis to see that
services of fhéii staff are utilised at the maximum on the basis of workioad.

Rcdeon S
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$ %]
(X



40-

19) That with regard to the statement made in paragraph 5.6 of th_e
aéplication th.e' respondents beg to state that, in view of the position
explained in the foregoing paragraphs and the fact that the issues raised in
the present OA have already been settled in OA No. 4/2005‘ the appliéant
may be directéd to report for duty at Field Exhibition Office, DAVP, Kohima

where his services are required urgently.

20) That with regards to the statement made in paragraph 6 of the

appiication the respondents have no comments.

21)  That with regards to the statement made in paragraph 7 of the
application the respondents beg to state that, the applicant has
previously filed similar application by way of OA No. 4/2005 in this

Hon'ble Tribuna! which was decided vide order dafed 22.6.2005.

22) That With recjards to the statement made in paragraph 8 & 9 of

the application the respondents beg to state that, in view of position

 stated above, no relief need be granted to the applicant. The Hon'bie

Tribuna&may%be pleased to vacate the interim order dated 28.3.2008.

23) That with regards teo the statement made in paragraph 10, 11 &

2 of the appliéaﬁon the respondents have no comments.
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VERIFICATION

i@“‘AG/AW .. Slo. Kok S"'D'Q'%‘”“"%%ed 52"7\’5
about years, Rio . g’g/l,; arbam ... Estete, @Mﬁm
District.... @%V? m,@4\ and competent officer of the answering
respondents, do'hereby verify that the statement made in paras G'T/ JZ\,L S

,..};ﬁd&:f:ﬁ.%..are true to my knowledge and those made in paras

bemg matters of record are true to my mformatton '
derived therefrom wh.oh | believe to be true and the rests are 'nj/’
numble submissicns before this Hon'ble Tribunal.

And | sigﬁ this verlfication on this,?(}h day of Wowat

Guwanati.

{(aTHe o wm*a/n‘ K. AGARWALY
3q P (uwio)/Oy. Dic. (Admn. ).
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0.A.NO. 76 /06

BETWEEN

Sri Bhubaneswar Sharma

ese Applicant
~Versus-

The Union of India & Ors. eese Respondents

IN THE MATTER OF3

An ebj ecj:ioh on behal f of the
applicant against the written
statement filed by the respondents

in connection with O, As on
76/06s

1. : That with regard to the statement made in the

Applicant denies the same and begs to state that the
deponent has been’.demoted to the post of Chowkidar from
Helper by way of illegal transfer to acconmodate on
Piwan Singh, Chomﬂcidar who has been transferred to |
New Delhi as a Helper and as such the transfer order in
respect of the applicantA is illegal v.malafide.arbitrary-
and not tenable in the eye of lawe It is further submitted

contdese 2
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that the issue regarding helper and Chowkidar has
never been decided in 0.3 No.4/05 .The nature and
Scope of job of the heléer and Chowkidar are quite
different as revealed from the Directorate of -Adver-
tising and visual publicity (DAVP) Mannal which has
indicsted that the helpers are doing Massangesisl
duties and the Chovkidars are to perform watch' and
ward duties and as.such the nature of the job of the
snid two categories are net the same though the Scale

is same unvder the Act and Rulese

A copy of the abstract portion of Mannal

is snnexed as Annemure-

2. . That with regard to the statement mede in
paragraph 2 & 4 the applicant ‘reiterates the
gtatement mnde in paragraph 3 & 4 in the 0,2, No.76/0

-

§
3
3. That with regard to the statement made in A
paragraph 5 of the written statement the applicant
demis the same ang begs" to state that there is no
helper post in the filed Exhibition Office DAVP Kohima ;b

The nature of job are not same of Chowkidar and

(3

o

helper though the scale is same &s reflected from
the staff strengt}; of DAVP Offices in Kohima and there V‘)
is no post of Chowkidar at EEO and as such the applicant

- cannot be transferred to a non-existhing post and as

such the impugned transferred ordr dtde 10e%9e04 is

contGeee 3
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illegal ,malafide,arbitrary and discriminatéry and

the same is liable to be set aside and quashed.

A photo copy of the staff trength at Kohima

is annexed as Annexure- 21

4e That with regard to the statement made -in
‘paragrapl'x 6 in the written stateuént the applicant denies
the same and begs to state that the representation dtde
210906 and 2047005 have never been considered which

is revealed from the order dtd 510404 and 01,8.05 and

both the sbove noted order would to to show that there is

no post of helper at Kohima where hé has been asked to ?6 <‘/
as helper and both the order @td.5.10.04 and 0148.05 ’

are contraditory which are alse ligzble to be set aside

, i
and quashede. ' _ qjc)x
5. That with regard to the statement made in é
paragraph 7.8 & 9 in the written statement the applicant
denies the same and begs to state that the issuesim % ‘
noticed in the present O.A.No.’76/06 have not been decidedi‘\—/
and settled in O.A,No. 4/05 and the petitioner has been Q‘\D
‘working at Gauhati in view of the oréel_: GtGe 226,05 and %

as per the interim order dtd. 28.3.06 passed in 0. A, No.76/06
which has been ‘extended from -time to time. till date,

6o That with regard to the statement made in
paragraph 10 & 11 in the writ ten statement the applicant
denies the same and begs to state that a helper cannet be

transferred to the post of Chavkidar and & Chawkidar

contde «0 4



cannot be transferred to the post helper &s per the
circular atd.22.5.92 =and on that ground sbove the *
impugned transfer order dtde 10.9.04 as exfacie illegal
malaﬁde,arbitrary.discrlmin.tory and without jurisdi-

ction and the same ah liable to be set aside and guasheds

A copy of the circular 3t Ge 224502 is annexed and

marked as Annexur &= 3.

7o That with regard to the statement made in
paragraph 12,13 and 14 the applicant - denies the
same and begs to state that Sri ReC.Deka and Sri Diwan
' shing were transferred on the application made by them
which are not apﬂlicable in respect of the present
applicant and sri Deka & Shing accepted the same for

their own interest which does not mean the applicant

S eNeetMe

N

should comply such illegal order from helper to Chawkidar
. , ,
which is clearly inviolation of circular dtde22.5¢92

and the same issue has not been settled in O, Ay Noo 4/05¢

86 That with regard to the statément made in

paragraph 15,16 & 17 the applicant denies the same and

SNl = %M‘D’

begs to state that the issues raised in the present 0, A,
no.76/06 hsve never been settled and the same should be
settled amgzthezsage by comprehensive judicious
serutiny of unfair administrative transfer order and
there is no exigencies of public service at Kohima

wvhere no post 6f’he1per are vacant as per the staff

strength shown in the anmal report 2005-06.Moreso the

contde <o 5
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n,—,:,turé 6f job of helper & Chawkider are not the same
as reflected in the mannal framed for that purpose,lt
is further submitted that the applicant has been working
at Cuwahati before’~nd after thé impugned transfer order
dtd. 10.9.04 which would go to show that there is no
exisencies of the services of the applicant at Kohima -
after more than 2 years from the tréns'fe‘r order dtds
10e9.04. The question of posih:ing‘ of huskband and wife at
the same station has never been considered and the mid-
térms of Education of the Chawikder of the applicant &n
also not considered who are studing in vewndesi vereracn(®-
Langunge (Assamese) and as such non of the issue are
settled in the preceding applications and the same should
be considered by i:_his Hon'ble Eribunal on true prospective
in a judicious mannér.
Oe That with regard to tl';e statement made in | \%}
paragraph 18 .The applicant denies the same. an;i begs to
state that the impugned order dtde 1049+04 order atd
5¢ 10,04 and 01.8.05 are contradictor to each other and

the same are liazble to be set aside and quasheds

2

104 Thet with regard to the st tement made in T
paragraph 19 of the written statement the applicent denies ‘;g
the s~me and beg to state that the service of the V)
applic.-,ght is not at all required at Kohime after more

than two years from the order of transfer dtds 10.9.04

and there is no post iri the cadre of hélper and as such
the impugned order is malafide and the same is issued

due to the extréneous consideration by the respondent

noe2 & 3 .
' contdeee &



cant re-itrates the statement

[

[
i
y
!
i

’rhpt with re;ard to the statement made

in paragraph 20 in the written statement the applie-

ade in paragra ph 6

4
of 0,2, No. 76/06.

12, That with regard to the stetemerrt nnde

in paragraph 21 & 22 the applicant begs to state
‘that the issue s -involved in the present application

have not been decided and settled in the preceding

application and a s such the Hon ble Tribunal would

be pleased to 1nterfere with the impugned order of

t

A

'lt ansfer dtd. 10.9.04 in the interest of Justice
[

hardships and injastice.

J— b IO _

%
Q.
Vi
o . 2N
¢ ' D R
. otherewise the npplicant would suffer irreprable loss, %
Qé

l

13, ' That with rega::d to the statanent made in g
\/D

paragraph 23 the applicant reiterates the same made

B . - <A' . . ) - f
in the present 0.4, No.76/06 in the 1rrterest of justicé.

contdeee 11D
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VERIFICA TION

- -

I, Sri Bhubaneswar Sbarma,aged about 42 years,
son of late Ra;ani Kzanta Sharma’ ,resident of Villge-
Branghati, P. 0. Branghaftj., P.B.Kga,Disttict— amrup.

Assam do hereby solemnly affirm and declare and verify

that the stat ement mnde in paragraphs ......./‘.g..?."." (%

s are true to my knOWIedge those

ade in parﬂgra Phs oo.ooo"c,c0000000000000000000 are

§

...‘.....'.0...'.

derlved from the recards and the rest are my humble

submission before this Hon'ble Tribunale

LY

. - i
And I sign this Verification on this 27th day

. o
of November,2006 at Cuwahatie

s
§
2
w
!
2
;
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5 o ) - . . to Dizector for work relating to Exhibitions. B
.v- (i - f? B -:'.' ‘:_ ‘?5 DR e WD L IR . ':_ ) e . ‘.::. S ) - .
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& Ji""‘f.i‘fAﬁi‘lﬁl’l"‘al‘Ré'ﬁ6ﬂ92‘005‘03,
(13) lam very thankful to the Government of India for taking various steps for village
development. My request is that this message should be spread to different places
in different languages S0 45 to enable the people to know in their own languages. It

may be successful- Totan Talukdar.
i

(14) 1am very glad to see the exhibition organizéd on the occasion of Multi Media
Campaign. Hope this type of campaign will create more awareness and the country

will march on the road of progress- Abu Sayed.

n. T am also very glad to scc the programme

(15) 1am very glad to sce the cxhibitio
ances, film shows

package of the Multi Media Campaign in the forms of song and d

and public meetings Alokesh Majumdar.
: \ (16) DAVP Exhibition and Programmes of Multi Media Campaign have helped us t0 l‘
6 . know many things. [ wish it a grand success- Soma Guha. .

g (17) lamgladtosee the exhibition on the occasion of Multi Media Campaign at Gaﬁripur.

| : This exhibition has helped us to know many things. Wish you all success- Gitanjali

g : Majumdar. F
i ' e . (;)D
. ' gtaff Strength of DAVP Offices :

“ { . - of NE Region A
é‘ ‘{ A Under Regional Office, DAVP, Guwahati, there arc 9 ficld cxhibition units. The ' 3\
4 present staff position of these unit ffices as on 31.3.2006 is as follows: f
Ak Regional Office, Guwahati: 3
;‘:3 A _ | . <
A | Sanctioned post Position Nl
‘ ! ", 1 . " !

", oy i. RD-1 Shri B. Narzary ) é
b 5. ArtExecutive-1 vacant 3
§ ! 3. Accounts officer-1 vacant ‘ i
o 4.  Sr. Artist-1 vacant !
; ' 5. Astt.Editor-1 Shri S.C.Talukdar '

i g J 7. Steno-l Shri R.N. Das

S 3.  Steno—II-1 Shri D. Chakraborty
g % 9. UDC?2 Shri S. K. Biswas

1 A I . Smt. S. Misra

‘ Directorate of Advertising +nd Visual Publicity, NE Region _
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Annual Report-2005-06

i ) )
FEO, Guwahati ; s O
: (General Unit)
q 1 Sanctiored post Position
| FEO-1 vacant
’ ‘ Projectionist-1 Shri H. B. Talukdar o~
J | Exhibition Asstt-1 vacant
Fi‘ MCC-] ShriJ.C. Das
" ‘ Chowkidar-1 Shri G.C.Deka
't ;1 [
i |
{ P ‘ 'FEQO, Jorhat: -
' SRR (General Unit) :
ok
i S 1; ' FEO-1 vacant ’<
E "‘3: - Exhibition Asstt-1 vacant ' S
co } " Projectionist-1 vacant '
§ MCC-1 Shri G.C.Dutta
. | -LDC-1 Shri P. C. Baruah
Chhowkidar-2 vacant ‘
: i
b |
' : L FEO, Kohima :
| [ (General Unit) , o
L 1 . h \ s |
| " " FEO-1 vacant ' -
’ o Exhibition Asstt-1 vacant A
Projectionist-1 Shri'Robin Barman “\? |
| MCC -1 vacant 63\
l ' LDC-1 . Shri Rongsenlemzung T
) Chhowkidar-2 vacant
| Y Notsd? - g
‘ . FEO, Itanagar: "V
: (Van unit) : ' [
| . FEO-1 vacant '
! Projectionist-1 Shri P.K. Ray
Driver-1 vacant
Cleaner-1 Shri D. P. Roy
Chowkidar-2 Shri M. Gogoi

o

Directorate of Advertising And Visual Publicity, NE Region
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BUWAHATI BENDH AT BLKAHATI

Foledby

B8, MO, TS5 OF 20404

Sri Bhubanashwar Stharma

cvBpplivanst

« e Resaondenks

ahatamant filed by the raspondentks

1
MOET RAESPECTFULLY SHEMETH: .
PR T That with reqgard fa the stabewant wmade in

paragesaph 1§ of the insbant ﬁhgectimﬁ\pﬁti%iun the Res-
gmﬂdent5. bag fo stabtas that these arse false, unbtrue  and
baseless and henaoe denied. The respondents furthar ey
to state fhat asibher bhe applicant  is dasoted  from

Halper to Chowkidar nore his transfey is illegal. He has

o
i

hasn ransferred puraely in public interast. Similarly

Shei  Diwan Singh was transferved to New DReihi afbter he

had sarved ab difficult stabione for four wvears. Ths

pplicant Has never been redesignated as Chowkidar as

Q@

ilaged Sy hism. Neibher b2 was asked to geeform  duties

-2

of =waid post. In fact he has been accoemodstad against

@Qﬁ%ﬁr% Contde ..l ~
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the vacant post of Dok idar for facilitating drawal of

o~

salary abo. aniy.

53

- ' .l . - ’
- That with ‘regard to the statemant mads i

paragraphs T of tha inskand abjackian appltizabtiaon the

.

)

eapondents havs no conmani.

A

vl
o
8]

X
2. Tirvat &8 o2Q4ar the =tatament made 0

paragraph 3 af bhe inskant objisctinn  applicatien the

=+

Respondents bag ta = ate khat tha transfar bas baza maria

in public interest and thearce iw mrathing illegal, wmale—

-

fida, arbibrary ov digorininafory.

4. Tha&' with regard to the atatamank made ie
parageraph & of the instant o jacbian patition the Res—
pondents beg o e state that chese are falge, unbtrue arvd
maselens henca denied, The reapondents faurthers beg fo
sktate that Bath the représeahakiqas nf tha applicang
wmre  duly considaraed and suifahle reply was agiven ko
him. Copy af the regly.has peen annexed by the applicant
as dacexwure — 13 in bis G;A. No.T6 af 260k
L

g That w«ikh regard bo bhe statenent wade in
parageaph 3 of ths instaat ahjacktion pekibion the Ras-

pondents  beg ter state that in view of earlier dztailed
asubmissians 1% i3 prayed kD wacakte the inkerins nrder

at

zbaying the transfer sard to direct  the applican Fo

cangly &ha transfar orda immediataly.

@&w»a/g Canted. ..
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g

hat with ragard to the statament made in

-

‘paragragh & of the insbant ohjsckion patibion tha Rag-

Y

b}

.

o5

pondants  bag state that thase are false, wuntrue andg
incorrect  hence dasied. The respondents further bag 4o
stabte that the applicant has bean Sransfarersd i the

Cmame capacify. Thare (5 no illsgalify =6o.

GO

.

?. That with regard to the statzmagt made  in
paragraph 7 of the instant objzchion pefition the Res—
pandents beg to state that these are false, wunbrus,
incorract and  bassless hance denied. The r&aﬁandentg
further beg to stats that bthe transfer of Ghri Diwan
Sintgh was made afte%lhe had complatad his fenure as  par
Boveraaent ingbructions while Shei R.O. Dekas was Erans-—
farrad to Tuera in exigencies of gublic sarvice. On  the
cther hand the applicant has newver bean transfarred in
tha lask wmere fthan 17 yﬂére and has begﬁ» stayiag in
Suwéhati. His trénaf&r is purely in public inkareﬁb.

8. That witkth eaegard &a the shatement wmade i

Pl

maragraph 8 of the instant obhiection petitionn the Res-

pmndenta heg to state that the apolicant has been ai-

i

Siryg Sams 1SSges repeadbadly Liwme and agdin on vague  and
imaginary aqrounds. The applicant is deliberately  avoi-

girmg Nig fransfar by filing this applicatian which has

an marit and reqguires Yo bes dismissed wilth costs.

<:;2/Ld/£ZAZQAAfQ//%§? Contd...Pd-
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F . That with regard bo the statvement wmade ire

paragraph & of bthe instant abjachion gekikian e Res—
pandents beg o stats that fthere is no order s contca-

dichory.

. That wikth regard bn the sftabament mads o
garagraph 16 af the inskan® abjaction pebtibion the Ras-

tate that from the ststement  of Lhe

1

pondents beg Eo
applicant it is olszar that he delibarately consuaing
time by raising vagus, bBaseless angd irrslesvant issues o
dalay  His tr%ﬂsf@r. The applicant 3% nof coapabant
aubharity to assass the  reguirsesntfesigencies. His
sarwices arsz urgenbly reguirved ak Kabima. 1% ig, thess,

praved to dirvact bim ko report at his new place of

poshing.

it. That  with regard bo the statement wmads 0

pacagraph 11 of the iastant objection petikion khe Res-

pondents hawe an comment.

1 That khe respoadents submib khab the prasent

9]

~

applicakion has no werit and alsc not tecakle in the aya

.

af lawm and tharsfore the insktant dpplication iz  liabls

Lo be diomissed.

Qe



WERIFIOAT 10N ' A\/Q
, RV g bpoe e, Loty S D o Aplr

P A A S NN N R
<y A4 G5 W8 TR G Y AN

aged aboub y‘ea.rs.,\ =k~ B ‘8. ?/‘{«{ o l/}/»ﬁ‘cf‘:' &%%4 ,@YFW

o
i
oS
M
il
s
'

I

L]

a i
r)

F3

#

F

2
b
2
£
]
b
Bl
X3
ih
-+
B
A
RS
Q
My
“N
]
i
“3
0
«(.‘
o
"y
%

P 1 gyt + P Y —
answmering respondants, do heraby waerify that ths astate

g 2 Crse
mant made in paras 41 4o 12, ar
- . k@ @y knowledge and bhosas made iy paras

4 P . & oLsry
neing wmatters of racard are Eewus 4t my information

A z - bhe
derived btherafram which I beliawe bto Be trus  and 72

i

. . P N ,_ . ""}Le
reashts  are Wy humbls submission hafors Ehis Han'b
rush 2 ,

Teibumalas

and I sign shis varificabtion on this th day
L 3
ae Tl 2007 at Buwahati.
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| + | Central Admicistrative Tribupsl N %\ \
A ‘ ; SERE VN
N N 2 S \
| @ 29 Rus 2001 _ \i
-~ : _ 4 / ' A 3
| | IRt Faryety N
' Guwehzti Bench j : i
BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL {1’%
GUWAHATI BENCH s$GUWAHATI. - %
No, 76706 @
- Sri Bhubaneshwar Sharmé
. ees Applicant. .
- -Versus-

The Union of India & Orse

ece Responda':ts

IN _THE MATTER OF: - é

An objection on behalf of the

applic:ant against the affidavitein-

reply ; filed by the Respondénts in

connection with the O.A.No. 76/06.
1. That with xégard to the sta;ceme'zt made in the
paragraph 1 in the gffidavit-—in—reﬁly the Deponent / applican£
denies the same and begs to state that the Deponent has been
demoted to the post of Chovkidar frém Helper by way of illegal
transfer t6 accommodate on biwam 8ingh,Chowkidar who has been
. transferred to New Pelhi as a Helper and as such the transfef‘
order in reéspect of the applicant is illegal ,maladide,

arbitrary and not tenable in the eye of law,

. 2. _ That with regard to the statement made in the

- paragraph 2 the Deponent begs to state that the Statement

Contd' LN 2



statement in the original application.

made in paragraph 2;3,4;4,1 and 4.2 are admitted by the
respondents and as such the a_pplicant reiterates those
3, That with regard to the statanant made in the
paragraph 3 in the in the affidavit-—in-reply .the applicant ‘
begs to state that it is contrary to the Annexure-5 i.e theg)',

transfer order dated 10.9.04 which would go to show that

“the applicanti has been demoted to the post of Chouvkidar and

-

* such no quesion of idential ssale of pay does not arise.

4 That with regard to the statement made in the
paragraph to 4 and 5 the applicant begs to state that the -
order dated 29.%.04 passed in O.A.‘No. 223 /04 in pursuance
to the repr.es entation dated 21.9.04 has not been considered

at =11 which is reflected from the Annexure-9 of the

present O,A, 8806,

54 That with regard to the statement made in the ’
paragraph 6 the deponent begé to state that the applicant
is & human beixﬁg and fof that reason his domestice and
personal problem has to be considered in the light of tiéht
to 1ife with aignity as conferred by Article 21 of the o
constitution of India and as such it is not a goods which
can be used at the dicatiorship of ‘the state in violation

.

of the principle laid down in the service rules and as

.contBee 3
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such there is no public interest is involved in transe
ferring the petitioner form Gauhati to Kohima,

6e That with regard to the statement made in the

~/

paragraph 7 the applicant begs to state that the ‘
- Annexure- 2 annexed in the written statement is supporting %
the case of the spplicant which has provided Officers on
completion of the fixed tenure of se rvice mentioned above
may be considered for posting to a station of their choice
as per as possible' and as such in the present case the
applicant has served nore than 10 years and &s such the
applicant has every richt to stay at .Guwahati as per his

choice,s

Te That with regard to the stitement made in the
paragraph no.8 in the affidavit-in -reply the appli-

cant it is totally illecal,arbitrary and malafide in view of the
Annexures 1;2 and 3 in the written statement filed by the

applicant,

8. That with regard to the statement made in the
paragraph no.9 in the affidavit—in—réply the applicanﬁ
denies the same and begs to state that there no public
interest involved and no necessity for transferring the

applicant in view of the Annexure-2 in the written statement,

e That with regard to the statement m~de in the

paragraph no. 10 the deponent denies the same and reiterates

cont.Ge e 0 4
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the statement in paragraph 5 in the original application

—4-

It is further stated that it is the respoddents who hare
taken somarsy time to file objection and reply and they have

not denied the annexures 1,‘2 .and 3 ih the objection andéd - ¢

as such the present O, A, No,76/ 06 may kindly be allowed

Shne

considering lapses of about 3 years of transfer order and gy
as such the respon‘dents hate accebted the int":érim ordét

passed by the Hon'ble Tribunal and there is no exigency

and urgent requirement of the transfer order ..;md as the
transfex,?;g‘:'.ﬂc/i 10.9.04 is liable to.setasideiand quashed in

the interest of.justice.

10. That with regard to the statement made in the

paragraph no. 11 the applicant begs to state that the

[
-~

interim order dated 1S. 1,04 may kindly be absolute consid- .

ering the facts and circumstances of the present case.

11.‘ That with regard to the statemexit made in the
paragraph no. 12 the deponent reiterates the statement made
in the original application no.76/06 and the same may be

allowed in the interest of justice,

124 That the'deponent _further begs to state that
the sffidavit-in-reply 'so filed by the Respondents are
devoid of any merit and the same is liable to be rejected
and the O.A. No,76/06 fnay kihdly pe allowed considering
the extreme hardéhiés of the 'applicant and also consid--

ering the interim order passed by this ' Hon'ble Tribunale.

contGeeed
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VERIFICATION %
3 <

I,5ri Bhubaneshwar Sharma ,aged about 44

years, son of late Rejani Kanta Sharme Sharma ,resident

Of Village-Branghati,P,O. Branghati,P.S. Kya, Districte

Kemrup,Assam do hereby solemnly affirm and declare and

verify that the st-atanent made in the paragraph 1;2,5,7

9 to 12 are true to my knovwledge those made in paragraph

3,4,6 to 8 are derived from the records and the rest are

my humble submissions before this Hon'ble Tribunal.

And I sing this verification on this20 th day of

May ,2005 at Cuwahati.

%M@J«W ST .

DEPONENT




